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(M) 	'arta-  wItt-Tar., * zrr4rq 	 i4 "zrr 4tfrz1 SirQcpui 

.11<,  ; 

744_RPH_2020 Adhiniyam 5 



	 TraT 31WITZ1TPT fluid, 12 iii4 2020 	 7 

(3T) vr-c t3fT "krzr wo 	779-RT (i) 	Irz-encr 	3T17 3TeR 

NINT 100 t̀t 37ZIFT (1) ZIT ZIRT 1017" wor RA uliki4; 

\ILis ()* twoict Thi11Rs4cf sl 	 wor   3T2T14:— 

"M) "VitZT 314t miRcfror %kir lolt fkltz 3-rtft aktk 	 

iriRcmui &Wm t r 

is—vr 3ST tet ETTRT 101 M kykrq 	1RsAcr ik-kg 	 &RT.  1o1T, 

1o1u 3t1R-  loirr 
Z151 aid101 ‘01-11 

.rolt—*tr aTfThZnT 	Trzn---krzt, *.er awkrk   t,aTzzerk, 
raift 	*4MT 1-11(d 417 acir 	31-11zrk 	kyr wit 	3101k 

-Trrak ?tem Nit-k faufk STtTNAct)uf, *.t-r 
wr 

Truff , 	
31.019 711S1 311tli fanuitf Of& IS701- 	ullt;4 1 I I 

101U—(1) 	id MRT 97 ter 3ERTRT (2) ti ffifez -Az-ft 344g 	kT3T ioi 

TIP:r 3111 	tar 3TRINT (1) -41.  WIT-TRT (3) 	311119 	TIT 31RIT 7T-:11 ZIT 
witt-Tur 
31Tit 	34tr ,k,To etNI 

 

14[ 	 Z 31tF 3.16/Art. 	 gki ffitkrk-Risr 

34-17 ThRula Mc iii t cli aTrzlku gm lacticr 4,14 atrt Zn 

aTeakT, 	krk 25 fer41Z 14 tOff t 	 aTft-k falgrzr 

arfirk kt 3-ra aTITF miiirw3-0T S t-3 3z*zrr 

IT•<-1/412114-t-rti 	3-r-134 	 ffi-914 'Q\1.) alitzr ThRula 	zrq 

ffl

(2) 	•,,r g171 	3019 	 ‘itf WtrUf 	ft-ff WftEr 

u 	, 	 itt-4zi4tiver 	 t3rra-4t, wra-k awrtr ait3 

3T1t-t-rftifr Tosrk ci 	 3aTh5rftki 	313iitu ftt   Th-r m 3T-ar 

tw iitrF .7rckft 	- 

zrz 	aTrzgwr 	 inThcrzcf att., th-r c1Isi 34, 1.,TT flKr 	ku 

gRok -i -Tr* fa-4-  Nkta .krti zrt 3i-ark ar1rwrt 3113 Ntr-t-Tftffl 730 

cric4 SIT 	3t3ifkk R?).  .114 -la 14-r 4 rar litkz aTcl 

34tTrr : 

TrRi zrg 3TY3 	3-terzr 	wRcrmir, 	\c.or zrt Tra-rkiicii 

g 	alltaTtil 	zra, \Arr ciltr R 	-r kr -la 1='‹k ift-d3 3TititF v3Td 

ala 

 <t).  34 trzkr tkur RcriRcr ftkr zrzrr kr, 	kg 7-41 	Atr fkk 

apro7 	4r-d3 k37 cN4 	&pm-  1RiTMITIT 

ttr(uf—*W1311 	'410.1 	-1-&.;, Z3zrz itRIT 1/41101 t 

ZWITI*Tit (NI R-r zrr -1 	4 3Tar 	,1.1-tr, \itr ulru -34 4 tr7T11, 

ftr mItkr 	atfak 	 it€4.  31-cifF r4161 zr-4 t, 

eskr zrar kr 

(3) 	ETNT t 310t9 11-ct 3TT1N, 	lT 	ftffi-fl* TRT 1;t1i 

tem tt   	1*Fri? ‘Lici.TiRcr Itkr 	ir  	faftu itkr 	 

wizr—(i) 3-peRr 3TITF liIlcM0i, arrkk, aTrzg-oTr gm 	iIctc1 am-rt, 

3'Ir  temZT5Vwrilf pkr9 tc0.4 a9Tr, Tcaq 3ITW U21T Tit 
'sAcmui 
aTra-sT 	3-W ,* 	 anzrovr k-kr 31TEF1 aTt3 371-11 t4 	 

akki TIE( 	 ak5 	TA aTrrovr aTt3 aTrg--4 	3jkar4 	ark-fr3 

zrerkm, 	RRulk, ft-fr*fRi4 341-F 4 zrU 	.ii.riciRcr cnct 

7,tri airksT 	tvoai t ,Atir 	kt vita Trkt1i 
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(2). 4iR 	3711fF lAtict-r<uf 	Trnzli Thci f$—+If th 	ER.  ftl• 77f t 
‘3ticpi Mnz:cv-f ATM' Thct 771 	31-170 WzIT krwsulf I 

. (3) 311MRT (1) 14 	be Syr gm loiRR 	aTzfr6 arta-  to-r4w cp 
m`i ntru Zfniq    ra*Iirn f+-zrr 	 

(4) TIRE ai4t 	lIcPUT<Nr -Rfig 717 3112117JfufçThcf 	 Thl• 
Tr6Ttir 444-ico WI4 	Wrin 	'Qtl tit it Spii 	I f+-1IT 	 
"faro-  ti viiQ S \3,4 Rj917 v114 	1:17441q zrzITIWit, 	39?f gN1 
HActrr 63tr5rft, 	Tpir 	'fly< cm * -5-cP4 auzlwraftv arrolwr 
Tr4i TiEr  	Rta 	 5c-04 aug6Tr 	atrzr 
WRIM7uTzrr 94TIN 14<nol 	4q-r 1/431Vi1 

um 102 45T 	16—TW3TfIRNMet QM 102 4wifis FPI 4— 
TfrA)ET6 

 

• 

 

"3111-F mi <fro' 	7t/r6):  tR, vi6 	arr4 	mr-47 
"Trr 3-rtfru arcirF mact).r" <or RA .90; 

(u) z1,54 z-TT 3M5 "Tfi ETTRT 101 	1-1Y-clIct YEGq, 3N5 WTT 3TeR "NT ETRT 
1017" Giof faa 

(IT) ziG4 t̂IT aitliaTP-n• 	3:2-119 1:R Z164 •avitar211, wrRTvr Trr art-F 
Sr" 	g RA..k4) 
17—vf &11PTW1 	sTRi 103 4— 

 

EIRT 103 

Li kr 104 Th-T 

wuztru (1)* tRvict fJ--IWZ9cr wm-rTr 	t uiiyfl, amfq— 
, 	tEe'RE aTtT MTftTh5vrgll 	tr aTarru 	31T-frff 1-9-rzur Trur 

Rfuia 	 TTR.  tzs-rs41 5)411— 

33T4, 	V49 w1:6Tr t ffi-414 wyr lotur met -(wrTr (i)* 
35 f<1.14 ru6r 	 41-1Tcr c<Roqi 1iI9-* 	arru-t7 
aTf4M-44 1961* 35 	eth-TIT 11111.  \kb g) Wit c.)tqf <LICWI gf; 

	 ()ft fkftz arran-i tRI-4ET 	3:f6tr6-  31trt-Tt 
Srftar 	 cire? 	 u44tr, 1= 4* qr 
3TP1-t7 3#0fillk 1961 	WM.  Wit .1/4 4) t7*-414) *611.  tkstil 	; 
(ii) 31:RIRT (2)M 7TR, 'ITW 311R.  3tT5 "31:ft1RT (1)" 	kV-417 

Snu ataR aah wiltuvr (iTy <01 RA .11011 
18-1.0 31111f446 Mc) STIR.).  104 k ,c1FTRT (1)•4— 

M .4NwIctui ZIT 3itifF 111Dchul 	trr<Tq 	"zir 711e14 34F 
1104•POI- 	6101 )- 4 ‘4101; 

• 
"suRT lei" 	i' w, a1 S aTeR "trr MK! 

loirr *sTaff-  <01 1'0) ,y901 

    

5I1W 1051151 	.19-9c'i an.  Th") ETNT 105 4- 
34'41/49 

1:1744 	PP-79 1DR Pm-ifRgo toz 	vur qf Akin, 

91)-OcNul, 3111tF 36 	cm 5 •61cc1a arta.  liArnuf $31 Ve4W11" 
.-<T.Trvr (i) 4 si.4 	•Nift-s i4iDqr<ur• 	tr•r-47 --zrr 

auftF 911.1 	T fZ4 ..9q4; 

(11) 39tIRT (2) k WC "31* M,, 	" 	tir4fq 7T-- -41 •(%114 artita• 
42,? 	4741 ffit 1/4,6q,1 
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2O—e{ 3Til1e4z1# Thcf tIRT 106 A- 

9R4 	TKT# ER' 	cf 4i4 •2114v Ri vw, if, 

3TUfq 

MIfcP\UF , 

(u) sr-c "artra•  macmui 	Erv-rqW "To-  '<it& aTtita.  mi <fr< 

144-  vii0I 

21-717 3afl### mdt EMT 171 A vcrURT (3) 	 (fi 	 #711ET9 

AZT R&ii 'ili¼fli, 3TETiq:— 

(3Th) 916f \34v1 37tITRT Thct 3T#F17fiqu11r4 cr/ 	Eri-wq 30M7RT (2) 

1#111Z 111%mur **er Ptcpti 	ti-Vm t 	ft--# 

-ErFA-R-r 0) 	aiEftq tfii4,148 mar t, q61 tiarro- 	rim-R 

ml 	:<cofi*Tfr 1TMT4TU 	emisr1 7fTlit?f Z15T ti<10 ct* MI 4Nit6 	ir : 

fii 	f5 	 cp) vrrl* \icfivillo fit 4 	, fiR 

, ch 	3411 ,Nur giq raw Errftff fS7 ufi•)- ttmtrza tr 	 ftA 	4-itd7 

	 Cmr Ri ipn t1 

tv 	colur—nr Erru .S 	vifi 	f -qti 	t1114/1 	 t Oft 	 

aartrff t, 	file irr i)cir TIT 	S A-4W tfq 	*1 	it 	 wr 

wraqi irr wfitie m-.7 mega wr toitiqr TrrFlIT"1 T -?t 	c61#jcf*I coil- 

mct 34-ft-Er-ifi 	TiTaFf 	mikict)of 	Tel 	ti'M 31-41TRff 14)44 

Trzrr 

'jct1 ti 
3Turrtvr 
tit...4r 1 

2020 

	ui attv  itl.i arcirF itfctroir mct vittrr; 

22—(1) \3cci 	4-fici airy+i)41 	(4W9.) 31.671471, 

2020 140%0 P,d"Zicr     t I 

EMT 106 MI 
7170.19.  

URI 171 Thl 
3:1711tM 

(2) 	 MWF 	 F 1t 3-ERTRT (1) 11( ffiritZ 31aralT 

gid Zieil 	 tei adir444 utrOil S aittn pd co cm 

tri St Azir 	cr, 	4q161, Tfr ari1AzT4 gir var 'aI1ict ¶1 

atf0f4zr4S ti6sR-44 \iysittS Ntiti per zrr met Trt t1+1 

al%1f:444 M wcr4v, 	 tifleil 

9m I 

aT17 cPk Ul  

\.3cth SthT ThFel gN1 ack1.1 11 f TITF 3k trOlTh7 31f4ftzPi, 2017 (\icck liazf 3T*frPTI4 

titVii 1 M 2017), .D1.).  3TPY \ictvf Wear 061 TIM*, ITIF TIT Acif 3T2T-41 4)11 t 	7T—A)zi 

TO TR m7 .icti6trrtf tkwur 	utr-4-41-  <m4 	sitThzdtg 1>qr Trar t 

	

2—  \Al 31j1e4ZITI 4 971 41-a-  3ir 141-tN argail 4 Revii-r m-v-41113ti-    .(lcPflUI  

	 mittizr avSr St wa-itrr t1 wz1114 9-41 17 agalT 	 ‘ictl-rf # I 

e1q 	TIEZM 4r41c113# 	[TT94 aerr, Ira air #4r-t-7 felt* atzik 	ita-elft 

<frok uerr 	 tigio cN4 	Srr 	RTR-4-T 	 f4-4Tuft erF ctr<4 

9151 uurr-At IRTIN \ictWur MT,Ff cVt clia cfrmarail gNi ai1cv W-471711. 	 qf 

v1111 ;r4 -4-Iiiech TV *1410 R>qf 	 coMtio Olt t m-R-4-rdua1f 	-)14-fiRicr) Ito-fdlt 
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.rftw 15zrr Amr çJ riftw 45 	 S ZW1T ft-zrr 	<t) cr i wiTtlavr IS-4ft 
-rffirF cr,44 tt worrt SRAIIRcicr cm4 uqr 31:1 ofdrri*e41.  ir -Pzirr-Aci cm.) W 9-c-e-st 
	 faf) -44 -Wzrr Tutu t . f$ actcr 3441#t# 3-ithc,T# 

\ick-K rat 11ki 3T1-3 3:1-41m7 (3:1`4tr-T-ff) -f4tRw 2020 t 34--q:1 wit W tratai 
fTh--A%c-r 	t 

	

(i) reriq fkult# wierstr" 5trft4TErr i"vrEa# ark# ffluIq S 	 
_Thsr *11A-Acf crro)-  W 	\ichl 31-fe4-zm 	Mt 2 	tfu3 (4) 4 34-efUff qr0-11 I 

1)41311 lird-Wrt TIT ffrfkff tOst f4wr 1L4#-A ft4lt 4 wrifw arrd- 

	

t,qccitt,R 	ct,It I.R14-11-1 3*r4 zwr\3,44ff <fro)- 	reiq 

	

a41r1#44 S arTr io Tts4t4 	 

4-1Ief 	11,14 	31-9-R:1 WT 	c,14 ti1Th-1-31 	Trn# 	ti 	t 31-ff 
-ffrAt eikq '('Y cit \J-Gricti 34-4-4114r 	 wr 31:14ff Th-3-4it.aqvi artrf#-s 
ffit 22 t 33-thiff <Mil I 

‘ich-1 3IITh?P St 3T4ff 	 IT4 cijtTIT 	-qci cie" 	W Riç 

	

\w-r 	an.# ;131ff cm4 TIT i-ic1i 31Iitruiff eq turOT cN4 W 	\ictcr 
3T1tffit# cfil UM 25if 3:171-111-9. 	 

TTK 37*T cN,) 	 lierdw-df 31#4 	it.citcñ  S f1ieet stiqiet S3i-rdtT 
3T1- TW wit 3-11-0-&-T .(N0.11, \ictvi tuff-it-47 t 	UM 3145 WI 6101q1 	 I 

IRT1:19-  \i4i.16uf 451flaw-0ic14 Ole cmqic-113# gP4 ffi14 -f4-ff-341 SI-31ff itt 
u1I4 ally 1,11%0 m7 	ffizI   cm4 W iffi7 uqr <140y4 arr *ft W 
<1.) qiciratt tg .4-1Mcr) fast W kIcpeti aflvTrrffiw ctrr 't-k141 Siff  31ir4ET 	 W;fq 
\ichi 3afffiwf Thai UM 39 4 34-&-T4 ctrmi I 

ffT1U-  thff-31311 ff2T1.31-11P-TIff th-fftff 1%131ff cP4 	 ffit-d-  it#tw Th-sf A-ff1-4 	 
arrgs S t1IcM cN4 	 Th'r ffEt 44 4 TivNT9.  (M-11 

	ccrcif)0 	 cia 4 itt     vitilw 4 WI zr4R-rit 
at-dzin cm4 	cmgior 	-31-1tfff Th-f 1-1 ET 0'4 	f?1 \ictvr altrf#44 	ErrTr sts 

.4”0-11 I 

3TRIffitli Ther ffit 73 41 74 	 ct/144169-  TRIM 6 	1TP:It 
rIct/C 	 -gt patiu-r ;MTN-  ct) ,) wr 	cfr<4 W 	 \ATE &RA-am c61 

UHT 50 4 Tiviiti4 cfroli 

(io) tI4C1 tRt titl$111 cht4.  41(4 ciPhi9 	 TfIltW 3ft3ciifq th-ff3uT S4*cjcl t'4 
	 filta-  wrtrur 	rd.-A 	arrgovr 	tl I 	 (M 	ffit 	crc-r afteltrr 

WU 52 4 ilefuff ct,fir 

(i1) c.-5 sttR. 	s 11E4 	c4 Pct rich N41- 	zmyrftr 	 \itIGIZT ct.) 
St fig \3c1ii aarikarf 14 .9-4 WU 5345 MI 61q.k.11 u11.11 

fl1 /4)-0 	.10-qTff 	 Th'r ;A-4M ET9-3Iftsisi 42ff37 
tkct/H 	tRIctcl cm.)-  W 	u-off 3Tft11 13 tr UM 54 4 TrulET4 

cntir 	 fs • 

"arft# 1P.14" 5ErftwErr' 	̀R-rt&cit 31-krr faluizt arifffi sAcbso.1- 

	

cf cfNek 	\ich-f 3Tirff4z71 Ther gT3T 95 	 tsfitt r.M-11‘. at17 
flt&T 311:11-F liAc.Nuf 	#134rfim <tr44 W 	.icrvr aiferelt4 	tilt 95 ti 
Thl 00141 AI-III 

C, 
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(14) 71J 11(4 317T 	f 77 3TiffiT1:1 77 WU 1017 7 310)9 	TrieR1 3n-9.  

tapu14 3Ttita-  ST col atiftt-R <t>4 iikj -9-4Tr aarrizi4 	 urTr311 ViYI: 1017, 

101T4afr ioiTr 77 GIOIMF \Yin itTR7 ft 3451 NAcfror TrTru alto wro cm.)- 

--fitcr SFr 77 37ra ftar 	,(4 aft Tug9VFT itzrr 5IT ti 	 It Vrterzr 

9-rfrecrr 	 \ I.) 7 ftgit   Rrr t`t 3rat 	arrkw Errfta, 

co 4 1r, 	Trg- ik ut1-474 itzur m trc 	ver ticta ftt -r4i DR fAni ei get 

fartaa 4-g-44 5ra fszir ulI PII 

vrqrzr arcit 	 3rcr4-  	a 4 Tin cM 7 

tiY I 4.  cf 	3-4V1 WU 102 77 IfTW* 	111-dT 	 dI 	itt 'aøvf 3aff441:1 ot 

gRT 102 77 #417tT9.  7011 I 

\ 	civf 31207111 Octt1TRT 103 4 M 	5 \146ItT tt 	TM TI"417a9.  cF)11 Ft TT* 

347 iiiI1cnor 	31-9NT /MT 311:4T1fafujj 1111-1-F; 	a:Ayr 04 7 sTra-ctl AR- 

	 tt part cgior \Lisa trr-ct 44,pc1 ca14ci4) aT17 \ict4 arr-a--ct t tP-614-1.  

Triam 3TRrt-rft41 zrr arfer-t-rftd-r 	a arRr-t-rW uP_zr ct t W417.rrm '1&-4it1fT7 

'di*5'1cpci c.acj4 	R 	 4-rziN5rtr 0,11I M6 47 \3116IET 	ffiS faRr ?Tr Tazisf 

14RqçI-NftI  

*tr EMT 7 3017 3.1:17T 7 97770 3TLIta.  37a177u1 	TITZT-TIM TTt7LF 

3TIFF M 	I ch F. 77 ill 31-7117ff cM 7 fflif 3-71.  alkali 	MRT 104 4 TWIN.  

cN,1 I I 

(i8) zi 344IT cm.)-  t 	7TleRf 34111-  M I cM f Z 14 	 3afffiTITE 	3107ff 

31-447 VII4c-mi .77 51771.  7 V71779 7 fk, ffrfta crftzrr Tilt--4r, 1905 t aSI *It 

-Rad.  ro_iialcia Oct 	tcf &WI 	14L \341 /41 3TRARPT- 7) WU 105 4 Ti-straff ctrfru 

09) Tro-  w:r-07 0,44 t f'ai.) 	TTleRf 311117 11 cN u 7 1:fiff 37171 ic14 

Szrr 	faPafkr gro)- Octsafr tift, \344-  Sr Oct WTI 106 TistET9-  cmiri 

(20) @ffignt114.1 mENTrit 	Tirf LEffitaa-  7 cmy sar zartfitd-  cm.) t 	 

311:4ffiRTI:r 	ETRT 171 71 3E047 (2) 7 3079.  R1*4 	te AfT477131 77 .11 I chi 4)4 

33T# 	37F-TRT (27) .5114 	\JOT!.  3T11ittfli Oct MRT 171 if TE141749. ctr1I I 

4-4It 	ira 1tTN 11u \Set TN 4 ri 	it afrz 1:07-4U 1a 	Pia 	cl I 'IL cm4 t fe)- 

Ted-  ffiETTail tiiciit 771' 311WI7 t,  34U74, ThrM LI I et giO ft-4ft 27 79-07, 2020 77 \ \-c-k 

4c1 411 et 3117 	I.  77 (T1`417tN) 31ailta, 2020 ( \ 3cck SItT 31tifthT. 	1slI 1 'RN 2020) 

l<sL1Iiu1c1ft0T 1PIT I  

5-7:fg f7747 trif7f 31aftT 	AlzaTalltiTh.  cM 	Twferd-  1ttfT 	f 

arrgr t, 

43 to Rtg-II, 
375-ur TrItql 
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No. 415(2)/LXXIX-V-1-20-1(ka)-1-2020 

Dated Lucknow, March 12, 2020 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of the Uttar Pradesh Mal Aur 
Sewa Kar (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 5 of 2020) as passed by 
the Uttar Pradesh Legislature and assented to by the Governor on March 11, 2020. The Rajya Kar 
Anubhag-2 is administratively 'concerned with the said Adhiniyam. 

THE UTTAR PRADESH GOODS AND SERVICES TAX 

(AMENDMENT) ACT, 2020 

(U.P. Act no. 5 of 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Goods and Services Tax Act, 2017. 

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as 
follows :- 

1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax 
(Amendment) Act, 2020. 

(2) The provisions of sections 3,4,5,6,8,9,11,12 and 21 of this Act shall be 
deemed to have come into force with effect to the 1st January, 2020 and provisions of 
sections 2,7,10,13,14,15,16,17,18,19 and 20 of this Act shall come into force at such 
date as the State Government may, by notification in the Gazette, appoint. 

In section 2 of the Uttar Pradesh Goods and Services Tax Act, 2017 
hereinafter referred as the principal Act, in clause (4) after the words "the Appellate 
Authority for Advance Ruling,", the words "the National Appellate Authority for 
Advance Ruling," shall be inserted. 

In section 10 of the principal Act,— 
(a) in sub-section (1) after the second proviso the folloWing Explanation 

shall be inserted, namely:— 
"Explanation.— For the purposes of second proviso, the value of exempt 

supply of services provided by way of extending deposits, loans or advances in 
so far as the consideration is represented by way of interest or discount shall not 
be taken into account for determining the value of turnover in a State."; 

(b) in sub-section (2),— 

in clause (d), the word "and" occurring at the end shall be omitted; 
in clause (e), for the word "Council:", the words "Council; and" 

'shall be substituted; 
after clause (e), the following clause shall be inserted, namely:— 

"(f) he is neither a casual taxable person nor a non-resident taxable 
person:"; 

(c) after sub-section (2), the following sub-section shall be inserted, 
namely:— 

"(2A) Notwithstanding anything to the contrary contained in this Act, but 
subject to the provisions of sub-sections (3) and (4) of section 9, a registered person, 
not eligible to opt to pay tax under sub-section (1) and sub-section (2), whose 
aggregate turnover in the preceding financial year did not exceed fifty lakh 
rupees, may opt to pay, in lieu of the tax payable by him under 
sub-section (1) of section 9, an amount of tax calculated at such rate as may be 
prescribed, but not exceeding three percent of the turnover in State, if he 
is not— 

(a) engaged in making any supply of goods or services which are not 
leviable to tax under this Act; 

Short title 
and 
commencement 

Amendment of 
section 2 

Amendment of.  
section 10 
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(b) engaged in making any inter-State outward supplies of goods or 

services; 
(c) engaged in making any supply of goods or services through an 

electronic commerce operator who is required to collect tax at source under 

section 52; 
a manufacturer of such goods or supplier of such services as may be 

notified by the Government on the recommendations of the Council; and 
a casual taxable person or a non-resident taxable person: 

Provided that where more than one registered person are having the same 
Permanent Account Number issued under the Income-tax Act, 1961, the 
registered person shall not be eligible to opt for the scheme under this 
sub-section unless all such registered persons opt to pay tax under this 

sub- section.", 
in sub-section (3), after the words, brackets and figure "under sub- 

section (1)" at both the places where they occur, the words, brackets, figure and 
letter "or sub-section (2A), as the case may be," shall be inserted; 

in sub-section (4), after the words, bracket§ and figure "of sub-section 

(1)", the words, brackets, figure and letter "or, as the case may be, sub-section 

(2A)" shall be inserted; 

(0 in sub-section .(5), after the words, brackets and figure "under 

sub-section (1)", the words, brackets, figure and letter "or sub-section (2A), as 

the case may be," shall be inserted; 

(g) after sub-section (5), the following Explanations shall be inserted, 

namely:— 
"Explanation 1.— For the purposes of computing aggregate turnover of 

a person for determining his eligibility to pay tax under this section, the 
expression "aggregate turnover" shall include the value of supplies made by 
such person to the 1st day of April of a fmancial year up to the date when he 
becomes liable for registration under this Act, but shall not include the value of 
exempt supply of services provided by way of extending deposits, loans or 
advances in so far as the consideration is represented by way of interest or 

discount. 
Explanation 2.— For the purposes of determining the tax payable by a 

person under this section, the expression "turnover in State or turnover in Union 

territory, shall not include the value of following supplies, namely:— 
supplies to the first day of April of a fmancial year up to the date 

when such person becomes liable for registration under this Act; and 
exempt supply of services provided by way of extending deposits, 

loans or advances in so far as the consideration is represented by way of interest 

or discount.". 
4. In section 22 of the principal Act, in sub-section (1), after the second proviso, 

the following proviso and explanation shall be inserted, namely:— 
"Provided also that the Government may, on the recommendations of the 

Council, enhance the aggregate turnover from twenty .1alch rupees to such 

amount not exceeding forty lalch rupees in case of suppliet who is engaged 
exclusively in the supply of goods, subject to such conditions and limitations, 

as may be notified. 
Explanation.—For the purposes of this sub-section, a person shall be 

considered to be engaged exclusively in the supply of goods even if he is 
engaged in exempt supply of services provided by way of extending deposits, 
loans or advances in so far as the consideration is represented by way of interest 

or discount". 

Amendment of 
section 22 - 
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Amendment of 
section 25 

Insertion of new 
section 3IA 

5. in section 25 of the principal Act, after sub-section (6), the following 
sub-sections shall be inserted, namely :— 

"(6A) Every registered person shall undergo authentication, or furnish 

proof of possession of Aadhaar nuniber, in such form and manner and within 
such time as may be prescribed: 

Provided that if an Aadhaar number is not assigned to the registered 
person, such person shall be offered alternate and viable means of 

identification in such manner as Government may, on the recommendations of 
the Council, prescribe: 

Provided further that in case of failure to undergo authentication or 

furnish proof of possession of Aadhaar number or furnish alternate and viable 
means of identification, registration allotted to such person shall be deemed to 

be invalid and the other provisions of this Act shall apply as if such person 
does not have a registration. 

(6B) On and from the date of notification, every individual shall, in order 

to be eligible for grant of registration, undergo authentication, or furnish proof 

of possession of Aadhaar number, in such manner as the Government may, on 

the recommendations of the Council, specify in the said notification: 

Provided that if an Aadhaar number is not assigned to an individual, 

such individual shall be offered alternate and viable means of identification in 

such manner as the Government may, on the recommendations of the Council, 
specify in the said notification. 

(6C) On and from the date of notification, every person, other than an 

individual, shall, in order to be eligible for grant of registration, undergo 

authentication, or furnish proof of possession of Aadhaar number of the Karta, 

Managing Director, whole time Director, such number of partners, Members 

of Managing Committee of Association, Board of Trustees, authorised 

representative, authorized signatory and such other class of persons, in such 

manner, as the Government may, on the recommendation of the Council, 
specify in the said notification: 

Provided that where such person or class of persons have not been 

assigned the Aadhaar Number, such person or class of persons shall be offered 

alternate and viable means of identification in such manner as the Government 

may, on the recommendations of the Council, specify in the said notification. 

(6D) The provisions of sub-section (6A) or sub-section (68) or 

sub-section (6C) shall not apply to such person or class of persons or any State 

or part thereof, as the Government may, on the recommendations of the 
Council, specify by notification. 

Explanation.—For the purposes of this section, the expression "Aadhaar 

number" shall have the same meaning as assigned to it in clause (a) of 

section 2 of the Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits 
and Services) Act, 2016.". 

6. After section 31 of the principal Act, the following section shall be inserted, 
namely:— 	 • 

"31A. The Government may, on the recommendations of the Council, 

prescribe a class of registered persons who shall provide prescribed modes of 
Facility of 	

electronic payment to the recipient of supply of goods or 
digital paYment 

services or both made by him and give option to such to recipient 
recipient to make payment accordingly, in such manner and subject to such 
conditions and restrictions, as may be prescribed.". 

744_RPH_2020 Adhiniyam 5 



\3cc14 1-4t4T 31711tTRT Ivl, 12 1114, 2020 	 15 

7. In section 39 of the principal Act,— 	
Amendment of 

(a) for sub-sections (1) and (2), the following sub-sections shall be section 39  

substituted, namely:— 
"(I) Every registered person, other than an Input Service Distributor or a 

non-resident taxable person or a person paying tax under the provisions of 
section 10 or section 51 or section 52 shall, for every calendar month or part 
thereof, furnish, a return, electronically, of inward and outward supplies of 
goods or services or both, input tax credit availed, tax payable, tax paid and 
such other particulars, in such form and manner, and within such time, as may 

be prescribed: 
Provided that the Government may, on the recommendations of the 

Council, notify certain class of registered persons who shall furnish a return for 
every quarter or part thereof, subject to such conditions and restrictions as may 

be specified therein. 	* 
(2) A registered person paying tax under the provisions of section 10, 

shall, for each financial year or part thereof, furnish a return, electronically, of 
turnover in the State, inward supplies of goods or services or both, tax payable, 
tax paid and such other particulars in such form and manner, and within such 

time, as may be prescribed."; 
(b) for sub-section (7), the following sub-section shall be substituted, 

namely:— 
"(7) Every registered person who is required to furnish a return under 

sub-section (1), other than the person referred to in the proviso thereto, or 
sub-section (3) or sub-section (5), shall pay to the Government the tax due as 
per such return not later than the last date on which he is required to furnish 

such return: 
Provided that every registered person furnishing return under the proviso 

to sub-section (1) shalt pay to the Government, the tax due taking into account 
inward and outward supplies of goods or services or both, input tax credit 
availed, tax payable and such other particulars during a month, in such form 
and manner, and within such time, as may be prescribed: 

Provided further that every registered person furnishing return under 
sub-section (2) shall pay to the Government the tax due taking into account 
turnover in the State inward supplies of goods or services or both, tax payable, 

and such other particulars. during a quarter, in such form and manner, and 

within such time, as may be prescribed.". 
In section 44 of the principal Act, in sub-section (1), the following provisos Amendment of  

shall be inserted, namely:— 
section 44 

"Provided that the Commissioner may, on the recommendations of the 
Council and for reasons to be recorded in writing, by notification, extend the time limit 
for furnishing the annual return for such class of registered persons as may be specified 

therein: 
Provided further that any extension of time limit notified by the Commissioner 

of Central tax shall be deemed to be notified by the Commissioner.". 
In section 49 of the principal Act, after sub-section (9), the following Amendment of 

s any ter or  
sub- sections shall be inserted, namely:— section 49 

"(10) A registered person may, on the common portal, tranf 
amount of tax, interest, penalty, fee or any other amount available in the 
electronic cash ledger under this Act. to the electronic cash Ie dr-er 
integrated tax, central tax, State tax, Union territory tax or cess;Th 
and manner and subject to such conditions and restrictions as may be 
prescribed and such transfer shall be deemed to be a refund from the electronic 

cash ledger under this Act. 
(11) Where any amount has been transferred to the electronic cash 

ledger under this Act, the same shall be deemed to be deposited in the said 

ledger as provided in sub-section (1).". 
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10. In section 50 of the principal Act, in sub-section (1), the 'following proviso 
shall be inserted, namely:— 

"Provided that the interest on tax payable in respect of supplies made during a 
tax period and declared in the return for the said period furnished after the due date in 
accordance with the provisions of section 39, except where such return is furnished after 
commencement of any proceedings under section 73 or section 74 in respect of the said 
period, shall be levied on that portion of the tax that is paid by debiting the electronic 
cash ledger.". 

11. In section 52 Of the principal Act,— 
in sub-section (4), the following provisos shall be inserted, namely:— 

"Provided that the Commissioner may, for reasons to be recorded 
in writing, by notification, extend the time limit for furnishing. the 
statement for such class of registered persons as may be specified therein: 

Provided further that any extension of time limit notified by the 
Commissioner of Central tax shall ,be deemed to be notified by the 
Commissioner"; 

in sub-section (5), the following provisos shall be inserted, namely:—
"Provided that the Commissioner may, on the recommendations of 

the Council and for reasons to be recorded in writing, by notification, 
extend the time limit for furnishing the annual statement for such class of 
registered persons as may be specified therein: 

Provided further that any extension of time limit notified by the 
Commissioner of Central tax shall be deemed to be notified by the 
Commissioner". 

12. After section 53 of the principal Act, the following section shall be inserted, 
namely:— 

"53A. Where any amount has been transferred from the electronic 
Transfer of cash ledger under this Act to the electronic cash ledger for 
certain 
aMOUntS 	Central tax or integrated tax or cess, the Government shall, 

transfer to the Central tax account, or integrated tax account or 
cess account an amount equal to the amount transferred from the electronic 
cash ledger, in such manner and within such time as may be prescribed." 

Amendment of 	 13. In section 54 of the principal Act, after sub-section (8), the following 
section 54 	sub-section shall be inserted, namely:— 

"(8A) Where the Central Government has disbursed the refund of the 
State tax, the Government shall transfer an amount equal to the amount so 
refunded, to the Central Government.". 

Amendment of 	 14. In section 95 of the principal Act,— 
section 95 	 (i) in clause (a)— 

after the words "Appellate Authority;', the words "or the National 
Appellate Authority" shall be inserted; 

after the words and figures "of section 100", the words, figures and 
letter "or of section 101C" shall be inserted; 

60 after cisme (e), the following clause shall be inserted, namely:— 
, “(1) 'National Appellate Authority' means the National Appellate 

Authority for Advance Ruling referred to in section 101A." 
15. After section 101 of the principal Act, the following sections shall be 

inserted, namely :— 
"101A. Subject to the provisions of this.chapter, for the purposes of this Act, 

Constitution of the National Appellate Authority for Advance Ruling 
National 	constituted under section 101A of the Central Goods and 
Appellate . 	Services Tax Act, shall be deemed to be the National Appellate 

A
A 	ty

Ruling 
uthori foi 

Authority for Advance Ruling under this Act. dvance  

Amendment of 
section 50 

Amendment of 
section 52 

Insertion of 

new section 

53A 

siserroon of 

new sections 

10IA, 10IB 

and 10IC 
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1018. (1) Where, in respect of the questions referred to in sub-section 

Appeal to the 	(2) of section 97, conflicting advance rulings are given by the 
National Appellate Appellate Authorities of two or more States or Union territories 
Authority 	or both under sub-section ( I) or sub-section (3) of section 101, 

any officer authorised by the Commissioner or an applicant, being distinct person 
referred to in section 25 aggrieved by such advance ruling, may prefer an appeal 
to National Appellate Authority: 

Provided that the officer shall be from the State in which such advance 

rulings have been given. 
(2) Every appeal under this section shall be filed within a period of thirty 

days from the date on which the ruling sought to be appealed against is 
communicated to the applicants, concerned officers and jurisdictional officers: 

Provided that the officer authorised by the Commissioner may file appeal 
within a period of ninety days from the date on which the ruling sought to be 
appealed against is communicated to the concerned officer or the jurisdictional 

officer: 
Provided further that the National Appellate Authority may, if it is .satisfied 

that the appellant was prevented by a sufficient cause from presenting the appeal 
within the said period of thirty days, or as the case may be, ninety days, allow 
such appeal to be presented within a further period not exceeding thirty days. 

Explanation .— For removal of doubts, it is clarified that the period of 
thirty days or as the case may be, ninety days shall be counted from the date of 
communication of the last of the conflicting rulings sought to be appealed against. 

(3) Every appeal under this section shall be in such form, accompanied by 

such fee and verified in such manner as may be prescribed. 
101C. (1) The National Appellate Authority may, after giving an 

Order of National opportunity of being heard to the applicant, the 
Appellate Authority officer authorised by the Commissioner, all Principal Chief 

Commissioners of Central tax and Chief Commissioner and Commissioner of 
State tax of all States and Chief Commissioner and Commissioner of Union 
territory tax of all Union territories, pass such order as it thinks fit, confirming or 

modifying the rulings appealed against. 
If the members of the National Appellate Authority differ in opinion on 

any point, it shall be decided according to the opinion of the majority. 
The order referred to in sub-section (1) shall be passed as far as 

possible within a period of ninety days from the date of filing of the appeal under 

section 101B. 
A copy of the advance ruling pronounced by the National Appellate 

Authority shall be duly signed by the Members and certified in such manner as may be 
prescribed and shall be sent to the applicant, the officer authorised by the Commissioner, 
the Board, the Chief Commissioner and Commissioner of State tax of all States and Chief 
Commissioner and Commissioner of Union territory tax of all Union territories and to the 
Authority or Appellate Authority, as the case may be, after such pronouncement". 

16. In section 102 of the principal Act, in the opening portion,— Amendment 

(a) after the words "Appellate Authority", at both the places where they of section 102 

occur, the words "or the National Appellate Authority" shall be inserted; 

after the words and figures "or section 101", the words, figures and 

letter "or section 101C, respectively," shall be inserted; 

for the words "or the appellant", the words "appellant, the Authority or 

the Appellate Authority" shall be substituted 
17. In section 103 of the principal Act,— 	

• 	 Amendment 

0) after sub-section (1), the following sub-section shall be inserted, of section 103 

namely:— 
"(IA) The advance ruling pronounced by the National Appellate Authority 

under this Chapter shall be binding on— 
the applicants, being distinct persons, who had sought the ruling under 

sub-section (1) of section 10I8 and all registered persons having the same 
Permanent Accoutn Number issued under the Income-tax Act, 1961; 

the concerned officers and the jurisdictional officers in respect of the 
applicants referred to in clause (a) and the registered persons having the same 
Permanent Account Number issued under the Income-tax Act, 1961." 
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Amendment 
of section 104 

Amendment 
of section 105 

Amendment 
of section 106 

Amendment 
of section 171 

(ii) in sub-section (2), after the words, brackets and figure "in sub-section 

(1)", the words, brackets, figure and letter "and sub-section (IA)" shall be 
inserted 

18. In section 104 of the principal Act, in sub-section (1),— 

after the words "Authority or the Appellate Authority", the words "or 

the National Appellate Authority" shall be inserted; 
after the words and figures "of section 101", the words, figures and 

letter "or under section 101C" shall be inserted. 
19. In section 105 of the principal Act,— 

for the marginal heading, the following marginal heading shall be 
substituted, namely:— 

"Powers of Authority, Appellate Authority and National Appellate 
Authority"; 

in sub-section (1), after the words "Appellate Authority", the words "or 
the National Appellate Authority" shall be inserted; 

in sub-section (2), after the words "Appellate Authority", the words "or 
the National Appellate Authority" shall be inserted 
20. In section 106 of the principal Act,— 

(a)for the marginal heading, the following marginal heading shall be 
substituted, namely:— 

"Procedure of Authority, Appellate Authority and National Appellate 
Authority"; 

(b) after the words "Appellate Authority", the words "or the National 
Appellate Authority" shall be inserted 
21. In section 171 of the principal Act, after sub-section (3), the following 

Amendment shall be inserted, namely:— 

"(3A) Where the Authority referred to in sub-section (2) after holding 

examination as required under the said sub-section comes to the conclusion that 

any registered person has profiteered under sub-section (1), such person shall be 

liable to pay penalty equivalent to ten per cent of the amount so profiteered: 

Provided that no penalty shall be leviable if the profiteered amount is deposited 

within thirty days of the date of passing of the order by the Authority. 

Explanation.— For the purposes of this section, the expression "profiteered" 

shall mean the amount determined on account of not passing the benefit of reduction in rate 

of tax on supply of goods or services or both or the benefit of input tax credit to the 

recipient by way of commensurate reduction in the price of the goods or services or both." 

Repeal and 
saving 

22. (1) The Uttar Pradesh Goods and Services Tax (Amendment) 
Ordinance, 2020 is hereby repealed. 

# 	(2) Notwithstanding such repeal, anything done or any action taken 

under the provisions of the principal Act as amended by the Ordinance referred 

to in sub-section (1) shall be deemed to have been done or taken under the 

corresponding provisions of the principal Act as amended by this Act as if the 

provisions of this act were in force at all material times. 

U.P. 
Ordinance 
no. 1 of 
2020 
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STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Goods and Service Tax Act, 2017 (U. P. Act no. 1 of 2017), hereafter referred 

to as the said Act, has been enacted to make a provision to levy and collection of tax on intra-state supply 

of goods or services or both by the State of Uttar Pradesh. 

The said Act, provides for certain provisions for smooth transition of existing tax payers to new 

goods and service tax regime. However the new tax regime had faced certain difficulties. One of the major 
inconveniences caused to the small and medium tax payers was the process of filing return and payment of 

tax under the Goods and Service Tax laws. In this regard the purposed new return filing system envisages . . 

annually filing of return and quarterly payment of tax by tax payer who opts for composition levy and 
quarterly filing of return and monthly payment of tax for certain category of taxpayers. In order to 
implement above retum filing system and also to overcome other difficulties, it was decided to amend the 

said Act. 

The proposed Uttar Pradesh Goods and Service Tax (Amendment) Bill, 2020, inter alia, 

provides for,- 

amending clause (4) of section 2 of the said Act to include "the National Appellate 

Authority for Advance Ruling" in the definition of "adjudicating authority". 

amending section 10 of the said Act to provide alternative composition scheme for 

supplier of services or mixed suppliers having an annual turnover in preceeding financial year 

up to rupees fifty lakhs. 

amending section 22 of the said Act to provide for higher threshold exemption limit 

from rupees twenty lakhs to such amount not exceeding rupees forty lakhs in case of supplier 

exclusively engaged in the supply of goods. 

amending section 25 of the said Act to provide for mandatory Aadhaar submission or 

authentication for persons intending to take or have taken registration under the said Act. 

inserting new section 31A in the said Act to provide that supplier shall mandatorily 

offer facility for digital payments to his recipient. 

amending section 39 of the said Act to provide for furnishing of annual returns and for 

quarterly payment of tax by taxpayer who opts for composition levy and to provide for certain 

other category of tax payers, an option for quarterly return and monthly payments of tax. 

amending section 44 of the said Act to empower the commissioner to extend the due 

date for furnishing annual return and reconciliation statement. 

amending section 49 of the said Act to provide facility to the tax payer to transfer an 

amount from one head to another in the electronic cash ledger. 	 • 

amending section 50 of the said Act to provide for charging interest only on the net cash 

tax liability, except in cases of initiation of any proceeding under section 73 or 74 of the Act. 

amending section 52 of the said Act to empower the Commissioner to extend the due 

date for furnishing of monthly and annual statement by the person collecting tax at source. 

insertion of new section 53A in the said Act to provide for transfer of amount in the 

electronic cash ledger between the Centre and States. 

amending section 54 of the said Act to empower the Central Government to disburse 

refund amount to the tax payers in respect of refund of State taxes also. 

amending clause (a) of section 95 of the said Act to include "the National Appellate 

Authority for advance Ruling" in the definition of "advance ruling-  and to insert clause (0 in 

section 95 of said Act to define "National Appellate Authority". 

insertion of new sections 101A, 101B and 101C in the said Act respectively to adopt 

the National Authority for advance Ruling constituted under section 101A of Central Goods and 

Services Tax Act, to provide for filing of appeals and the procedure before said authority and to 

provide that the National Appellate Authority shall pass order within a period of ninety days from 
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the date of filing of the appeals. It also provide that where the members differ on any point, it 
shall be decided by majority. 

amending section 102 of the said Act to bring the National Appellate Authority within 
the ambit of that section to empower it to rectify its advance ruling. 

amending section 103 of the said Act to provide that the advance ruling pronounced by 
the National Appellate Authority shall be binding on the applicants, being distinct persons and 

registered persons having the same Permanent Account Number and on the concerned officers or 
the jurisdictional officers in respect of the said applicant and the registered persons having the 

same Permanent Account Number. It also provides that the ruling shall be binding unless there is 
a change in law or facts. 

amending section 104 of the said Act to adopt the National Appellate Authority along 
with Appellate Authority for the purposes of provision under this section. 

amending section 105 of the said Act to provide that the National Appellate Authority 

shall have all the power of civil court under the code of Civil Procedure, 1908 for the purpose of 
exercising its powers under the Act. 

amending section 106 of the said Act to provide that the National Appellate Authority 
shall have power to regulate its own procedure. 

amending section 171 of the said. Act to insert new sub-section (2A) therein to 
empower the Authority specified under sub-section (2) thereof to impose penalty equivalent to ten 
per cent of the profiteered amount. 

Since the State legislature was not in session and immediate Legislative action was necessary 
to implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Amendment) Ordinance, 

2020 (UP. Ordinance no. 1 of 2020) was promulgated by the Governor on January 27, 2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 

J. P. SINGH-II, 

Pramukh Sachiv. 
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No. 1574(2)/LXXIX-V-1-20-1(ka)-19-20 

Dated Luckhow, August 31, 2020 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution; the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Mal Aur Sewa 

Kar (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 16 of 2020) as passed by 

the Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020. The Rajya Kar 

Anubhag-2, is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH GOODS AND SERVICES TAX 

(SECOND AMENDMENT) ACT, 2020 

(UP. Act no. 16 of 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Goods and Services Tax Act, 2017. 

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as 

follows: 

(1) This Act may be called the Uttar Pradesh Goods and Services Tax (Second 

Amendment) Act, 2020; 

(2) It shall be deemed to have come into force with effect from 3151 March, 2020. 

After section 168 of the Uttar Pradesh Goods and Services Tax Act, the 

following section shall be inserted, namely:— 

"168A. (1) Notwithstanding anything contained in this Act, the Government 

may, on recommendations of the council, by notification extend 

the time limit specified in, or prescribethor notified under, this 

Act in respect of actions which cannot be completed or complied 

with due to force majeure. 

(2) The power of this section shall include the power to give retrospective effect 

to such notification from a date not earlier than the date of comitencement of this Act. 

Explanation:-For the purpose of this section the expression force majeure' 

means a case of war, epidemic, flood, drought, fire, cyclone, earthquake or any other 

calamity caused by nature or 'otherwise affecting the •implementation of any of the 

provisions of this Act." 

U. P. Ordinance 	 3. (1) The Uttar Pradesh Goods and Services Tax (Second Repeal and 

no. 7 of 2020 	Amendment) Ordinance, 2020 is hereby repealed. 	 saving 

(2) Notwithstanding such repeal, anything done or any action 
taken under the provisions of the principal Act as amended by the 
Ordinance referred to in sub-section (1) shall be deemed to have been 
done or taken under the corresponding provisions of the principal Act as 
amended by this Act as if the provisions of this Act were in force at all 

material times. 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Goods and Services Tax Act, 2017 (UP. Act no. 1 of 2017) hereafter referred 

to as the said Act, has been enacted to make a provision for levy and collection of tax on intra-state supply 

of goods or services or both by the State of Uttar Pradesh. 

2. To overcome the difficulties faced by tax payers, arising by reason of Lockdown due to 

COVID-19, the proposesd Uttar Pradesh Goods and Services Tax (Second Amendment) Bill, 2020 

provides for insertion of a new section 168A after section 168 of the said Act, 2017, which empowers the 
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Government by notification, even retrospectively not earlier than the date of commencement of this Act, to 

extend the time limit specified in, or prescribed or notified under, this Act in respect of actions which 

cannot be completed or complied with due to force majeure. 

Since the State legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Second Amendment) 

Ordinance, 2020 (U.P. Ordinance no. 7 of 2020) was promulgated by the Governor on April 22, 2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, . 
J. P. SINGH-11, 
Pramukh Sachiv. 

towro-qpitio—goto 183 .<1v14,1-2020-(548)-599 tfitzfl-WjzEd7/a0/3 	I 
li0[9:1010110-701t0 141 TITO ftli4r-2020-(549)--300 Afttri-(4)44-tkCZ/a0/311Tht) 
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No. I 573(2)/IMIX-V-1-20-1(ka)-27-20 

Dated Lucknow, August 31, 2020 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of the Uttar Pradesh Mal Aur Seva Kar 
(Tritiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 24 of 2020) as passed by the 
Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020. The Rajya Kar Anubhag-2, 
is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH GOODS AND SERVICES TAX (THIRD AMENDMENT) 

ACT, 2020 

(UP. Act no. 24 OF 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Goods and Services Tar Act, 2017. 

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as 
follows:- 

(1) This Act may be called the Uttar Pradesh Goods and Services Tax ( Third 
Amendment) Act, 2020. 

(2) Save as otherwise provided, it shall come into force on such date as the State 
Government may, by notification in the Gazette, appoint: 

Provided that different dates may be appointed for different provisions of this 
Act. 

In section 2 of the Uttar Pradesh Goods and Services Tax Act, 2017 
(hereinafter referred to as the principal Act), in clause (114), for sub-clauses (c) and (d), 
the following sub-clauses shall be substituted, namely :— 

"(c) Dadra and Nagar Haveli and Daman and Diu; 

(d) Ladakh." 

In section 10 of the principal Act, in sub-section (2), in clauses (b), (c) and 
(d), after the words "of goods", the words "or services" shall be inserted. 

In section 16 of the principal Act, in sub-section (4), the words "invoice 
relating to such" shall be omitted. 

In section 29 of the principal Act, in sub-section (1), for clause (c), the 
following clause shall be substituted, namely :— 

"(c) the taxable person is no longer liable to be registered under section 22 or 
section 24 or intends to opt out of the registration voluntarily made under 
sub-section (3) of section 25." 

In section 30 of the principal Act, in sub-section (1), for the proviso, the 
following proviso shall be substituted, namely :- 

"Provided that such period may, on sufficient cause being shown, and for 
reasons to be recorded in writing, be extended,— 

by the Joint Commissioner (Executive), for a period not exceeding 
thirty days; 

by the Additional Commissioner Grade-1, for a further period not 
exceeding thirty days, beyond the period specified in clause (a)." 

Short title and 

commencement 

Amendment of 

section 2 of 

UP. Act no. 1 

of 2017 

Amendment of 

section 10 

Amendment of 

section 16 

Amendment of 

section 29 

Amendment of 

section 30 
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7. In section 31 of the principal Act, in sub-section (2), for the proviso, the 

following proviso shall be substituted, namely :- 

"provided that the Government may, on the recommendations of the council, by 

notification,— 

specify the categories of services or supplies in respect of which a tax 
invoice shall be issued, within such time and in such manner as may be 

prescribed; 

subject to the condition tnentioned therein, specify the categories of 

services in respect of which— 

(i) any other document issued in relation to the supply shall be deemed 

to be a tax invoice; or 

(ii) tax invoice may not be issued." 

8. In section 51 of the principal Act ,— 

for sub-section (3), the following sub-section shall be substituted, 

namely :— 

"(3) A certificate of tax deduction at source shall be issued in such 
form and in such manner as may be prescribed." 

sub-section (4) shall be omitted. 

9. In section 122 of the principal Act, after sub-section (1), the following 

sub-section shall be inserted, namely :— 

"(1A) Any person who retains the benefit of a transaction covered under clauses 

(i), (ii), (vii) or clause (ix) of sub-section (1) and at whose instance such transaction is 
conducted, shall be liable to a penalty of an amount equivalent to the tax evaded or input 
tax credit availed of or passed on." 

10. In section 132 of the principal Act, in sub-section (1),— 

(i) for the words "Whoever commits any of the following offences", the 
words "Whoever commits, or causes to commit and retain the benefits arising out 
of, any of the following offences" shall be substituted; 

(ii)for clause (c), the following clause shall be substituted, namely :— 

"(c) avails input tax credit using the invoice or bill referred to in 
clause (b) or fraudulently avails input tax credit without any invoice or 
bill;" 

(iii) in clause (e), the words "fraudulently avails input tax credit" shall be 
omitted. 

11. In section 140 of the principal Act, with effect from the 1st  day of July, 2017,— 

(i) in sub-section (1), after the words "existing law", the words "within such 

time and" shall be inserted and shall be deemed to have been inserted; 

Amendment of 
section 31 

Amendment of 
section 51 

Amendment of 
section 122 

Amendment of 
section 132 

Amendment of 
section 140 

in sub-section (2), after the words "appointed day", the words "within 

such time and" shall be inserted and shall be deemed to have been inserted; 

in sub-section (3), for the words "goods held in stock on the appointed 

day subject to", the words "goods held in stock on the appointed day, within such 
time and in such manner as may be prescribed, subject to" shall be substituted 

and shall be deemed to have been substituted; 
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in sub-section (5), for the words "existing law", the words "existing law, 

within such time and in such manner as may be prescribed" shall be substituted 
and shall be deemed to have been substituted; 

in sub-section (6), for the words "goods held in stock on the appointed 

day subject to", the words "goods held in stock on the appointed day, within such 

time and in such manner as may be prescribed, subject to" shall be substituted and 
shall be deemed to have been substituted. 

In section 172 of the principal Act, in sub-section (I), in the proviso, for the 
words "three years", the words "five years" shall be substituted. 

In Schedule II to the principal Act, in paragraph 4, the words "whether or not 

for a consideration", at both the places where they occur, shall be omitted and shall be 
deemed to have been omitted with effect from the Is' day of July, 2017. 

Repeal and 
	

14. (1) The Uttar Pradesh Goods and Services Tax (Third Aniendment) 
saving 	

ordinance, 2020:'is hereby repealed. 

(2) Notwithstandina 4uch repeal, anything done or any action taken 

under the provisions of the principal Act as amended by the Ordinance 

referred to in sub-section (1) shall be deemed to have been done or taken 

under the corresponding provisions of the principal Act as amended by this 

Act as if the provisions of this Act were in force at all material times. 

Amendment of 

section 172 

Amendment to 

Schedule II 

UP. Ordinance 

no. 15 of 2020 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Goods and Services Tax Act (UP. Act no. 1 of 2017), hereafter referred to as 
the said Act, has been enacted to make a provision of levy and collection of tax on intra-state supply of 
goods or services or both by the State of Uttar Pradesh. 

2. The said Act, provides for certain provisions for smooth transition of existing tax payers to new 
goods and service tax regime. However the new tax regime had faced certain difficulties. To simplify to 
opt out of the registration voluntarily made, to extend the time limit to file the application for revocation of 
cancellation of registration, to make justified the provisions for issuing of tax invoice and deduction of tax 
on source, to determine the liability of actual beneficiary person in case of receiving of ITC fradulently, to 
carry forward the remaining ITC in existing law for period of GST and also to overcome other difficulties, 
it was decided to amend the said Act to provide for,- 

substituting sub-clause (c) and (d) of section 2 (114) of the said Act to include the re-
organisation of Union teritories made by the Central Government in the Act; 

amending section 10 of the said Act to provide specific composition scheme for supplier 
of services; 

amending section 16(4) of the said Act to made justified the transfer of ITC by credit 
notes; 

amending section 29(1)(c) of the said Act to simplify to opt out of the registration, by 
person registered under section 22 or section 24 but not liable for registration and by person 
voluntarily registered under section 25(3) of the said Act; 

amending the proviso of section 30(1) of the said Act to extend the time limit to file the 
application for revocation of cancellation of registration; 

(0 amending the proviso of section 31(2) of the said Act to make justified the provisions for 
issuing tax invoices; 

(g) amending section 51(3) and deleting section 51(4) of the said Act to make justified the 
provisions for deduction of tax on source; 

(h) inserting a new sub-section (1 a) after section 122(1) of the said Act to determine the 
liability of actual beneficiary person in case of receiving of ITC fradulently; 

194 RPH 2020 (05T411 Amendment) f Adhinivami 4. 
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(i) amending section 132(1) of the said Act to determine the liability of actual beneficiary 

person in case of receiving of ITC fradulently; 

0) amending section 140 of the said Act to implement the changes made in provisions, 
relating to carry forward the remaining ITC in existing law for the period of GST, from 

1 July, 2017; 

(k) amending the proviso of section 172(1) of the said Act to extend the time limit for 

empowering to remove diffculties; 

(1) amending Schedule II of the said Act to implement retrospectively the changes made in 

Schedule II. 

, 	3. Since the State legislature was not in session and immediate legislative action was necessary to 
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Third Amendment) 
Ordinance, 2020 (UP. Ordinance no. 15 of 2020) was promulgated by the Governor on July 17, 2020. 

4. This Bill is introduced to replace ihe aforesaid Ordinance. 

By order, 
J. P. SINGH-II, 
Pramukh Sachiv. 

C ) 

ItIORRIOTL0t0-R01:110 194 .<1‘49-4-2020-(570)-E19 tetift-(4)9, 	/e10 /31iM-4e) I 

tOkre0110t0-70410 152 'R1T0 itTlt-2020-(571)-300 SEffitft-(4)44-V,Va0 /Zilch-AZ.)1 
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—
¼mŸkj çns'k vf/kfu;e½ 

 

mRrj izns'k 'kklu 

&&&&&&& 
la[;k  497@79-fo-1&2022-1-d-10-2022 

y[kuÅ] 29 flrEcj] 2022 
&&&&&& 

vf/klwpuk 

^^Hkkjr dk lafo/kku** ds vuqPNsn 200 ds v/khu Jh jkT;iky us mRrj izns'k eky vkSj lsok dj 
¼la'kks/ku½ fo/ks;d] 2022 ftlls jkT; dj vuqHkkx&2 iz'kklfud :i ls lEcfU/kr gS] ij fnukad 29 
flrEcj] 2022 dks vuqefr iznku dh vkSj og mRrj izns'k vf/kfu;e la[;k 11 lu~ 2022 ds :i esa 
loZlk/kkj.k dh lwpukFkZ bl vf/klwpuk }kjk izdkf'kr fd;k tkrk gSA

mRrj izns'k eky vkSj lsok dj ¼la'kks/ku½ vf/kfu;e] 2022 
¼mRrj izns'k la[;k 11 lu~ 2022½ 

[tSlk mRrj Áns'k fo/kku e.My }kjk ikfjr gqvk] 
 mRrj izns'k eky vkSj lsokdj vf/kfu;e] 2017 dk vxzrj la'kks/ku djus ds fy,

vf/kfu;e 
  Hkkjr x.kjkT; ds frgRrjosa o"kZ esa fuEufyf[kr vf/kfu;e cuk;k tkrk gS %& 

1–(1) यह अिधिनयम उᱫर ᮧदशे माल और सेवा कर (संशोधन) अिधिनयम, 2022   
कहा जायेगा । 

(2) इस अिधिनयम मᱶ अ᭠यथा उपबंिधत के िसवाय,- 
 (क) इस अिधिनयम कᳱ  धारा 1, तारीख 30 माचᭅ,  2022 से ᮧवृᱫ होगी ।  
 (ख) इस अिधिनयम के अ᭠य उपबंध, उस तारीख को ᮧवृᱫ हᲂगे जैसा ᳰक रा᭔य 

सरकार गजट मᱶ अिधसूचना ᳇ारा िनयत करेः 
परंतु यह ᳰक इस अिधिनयम के िभ᳖-िभ᳖ उपcaधᲂ के िलए िभ᳖-िभ᳖ तारीखᱶ िनयत कᳱ 

जा सकती ह।ᱹ  

सिंᭃ᳙ नाम और 
ᮧार᭥भ 
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धारा 16 का 
सशंोधन 

2-उᱫर ᮧदशे माल और सेवा कर अिधिनयम, 2017 (िजसे आगे मूल अिधिनयम कहा 
गया ह)ै मᱶ, धारा 16 मᱶ, - 

 (क) उपधारा (2) मᱶ,-- 
 (i) खंड (ख) के i'pkr~ िन᳜िलिखत ख᭛ड बढ़ा ᳰदया जायेगा, अथाᭅत्: 
 "(खक) धारा 38 के अधीन ऐसे रिज᭭ᮝीकृत  ᳞िᲦ को संसूिचत उᲦ पूᳶत के  

संबंध मᱶ इनपुट कर ᮧ᭜यय का िववरण िनरवंिधत नहᱭ ᳰकया गया ह;ै" 
(ii) खंड (ग) मᱶ, श᭣द, अंक और अᭃर "या धारा 43क" िनकाल ᳰदये जायᱶग;े 

(ख) उपधारा (4) मᱶ, श᭣द और अंक "िसतEबर मास के िलए धारा 39 के अधीन 
िववरणी के ᳰदये जाने कᳱ दये तारीख" के ᭭थान पर, श᭣द " तीस नवEबर" रख ᳰदये 
जायᱶग।े 

धारा 29  का 
सशंोधन  

3-मूल अिधिनयम कᳱ धारा 29 मᱶ, उपधारा (2) मᱶ,-- 
  (क) खंड (ख) मᱶ, श᭣द "तीन ᮓमवतᱮ कर अविधयᲂ तक िववरणी " के ᭭थान पर, 

श᭣द "उᲦ िववरणी ᮧ᭭तुत ᳰकये जाने कᳱ दये तारीख से तीन माह से अिधक कᳱ िवᱫीय 
वषᭅ कᳱ िववरणी " रख ᳰदये जायᱶगे; 

(ख) खंड (ग) मᱶ, श᭣द "लगातार ᭓ह मास कᳱ अविध" के ᭭थान पर, श᭣द "ऐसी 
िनरंतर कर अविध जैसी िविहत कᳱ जाय"े रख ᳰदये जाएंग।े 

धारा 34 का 
सशंोधन 

4-मूल अिधिनयम कᳱ धारा 34 मᱶ, उपधारा (2) मᱶ, श᭣द "िसतEबर मास " के ᭭थान पर, 
श᭣द "तीस नवEबर" रख ᳰदये जायᱶग।े 

धारा 37 का 
सशंोधन 

5-मूल अिधिनयम कᳱ धारा 37 मᱶ,-- 
(क) उपधारा (1) मᱶ, - 

(i) श᭣द "इले᭍ᮝॉिनक ᱨप मᱶ" के प᳟ात,् श᭣द "ऐसी शतᲄ और िनबᲈधनᲂ के 
अ᭟यधीन और" बढ़ा ᳰदय ेजाएंग;े 

(ii) श᭣द "उᲦ पूᳶतयᲂ के ᮧा᳙कताᭅ को ऐसी समयाविध के भीतर और ऐसी 
रीित मᱶ, जो िविहत कᳱ जाये, संसूिचत ᳰकये जायᱶग"े, के ᭭थान पर श᭣द " उᲦ 
पᳶूतयᲂ के ᮧा᳙कताᭅ को ऐसी शतᲄ और िनबᲈधनᲂ के अ᭟यधीन, ऐसी समयाविध के 
भीतर और ऐसी रीित मᱶ, जो िविहत कᳱ जाय,े संसूिचत ᳰकये जायᱶग"े रख ᳰदये 
जायᱶग;े 

(iii) ᮧथम परंतुक िनकाल ᳰदया जाएगा; 
(iv) ि᳇तीय परंतुक मᱶ, श᭣द "परंतु यह और ᳰक" के ᭭थान पर, श᭣द "परंत ु

यह ᳰक"  रख ᳰदये जायᱶग;े 
(v) तृतीय परंतुक मᱶ, श᭣द "परंतु यह और भी ᳰक" के ᭭थान पर, श᭣द "परंतु 

यह और ᳰक" रख ᳰदये जायᱶग;े 
(ख) उपधारा (2) िनकाल ᳰदया जाएगा; 
(ग) उपधारा (3) मᱶ,-- 

(i) श᭣द और अंक "और जो धारा 42 या धारा 43 के अधीन बे-िमलान रह 
गये ह"ᱹ  िनकाल ᳰदये जायᱶग;े 

(ii) पहले परंतुक मᱶ, श᭣द और अंक "िसतंबर मास के िलए धारा 39 के 
अधीन िववरणी दनेे" के ᭭थान पर, श᭣द "तीस नवबंर" रख ᳰदये जायᱶग;े 
(घ) उपधारा (3) के i'pkr~, िन᳜िलिखत उपधारा बढ़ा दी जायेगी अथाᭅत्:-- 

"(4) ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ को उपधारा (1) के अधीन ᳰकसी कर अविध के िलए 
जावक पᳶूतयᲂ का ᳞ौरा ᮧ᭭तुत करने कᳱ अनुमित नहᱭ दी जाएगी, यᳰद उसके ᳇ारा ᳰकसी पूवᭅवतᱮ 
कर अविध के िलए जावक पूᳶतयᲂ का ᳞ौरा न ᳰदया गया हो: 

 परंतु यह ᳰक सरकार, पᳯरषद कᳱ िसफाᳯरशᲂ पर, अिधसूचना ᳇ारा, उसमᱶ यथा 
िविन᳸द᳥ ऐसी शतᲄ और िनबᲈधनᲂ के अ᭟यधीन, ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ या रिज᭭ᮝीकृत ᳞िᲦयᲂ 
के वगᭅ को उपधारा (1) के अधीन जावक पᳶूतयᲂ का ᳞ौरा ᮧ᭭तुत करने कᳱ अनुमित द ेसकती है 
भले ही उसने िपछली एक या अिधक कर अविधयᲂ के िलए जावक पूᳶत का ᳞ौरा न ᳰदया हो।" 
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6-मूल अिधिनयम कᳱ धारा 38 के ᭭थान पर िन᳜िलिखत धारा रख दी जाएगी, 
अथाᭅत्:- 

"38-(1) रिज᭭ᮝीकृत  ᳞िᲦयᲂ ᳇ारा धारा 37 कᳱ उपधारा (1) के अधीन ᮧ᭭तुत जावक 
पूᳶतया ँ और ऐसी अ᭠य पूᳶतया,ँ जो िविहत कᳱ जायᱶ, के ᭣यौरे 
तथा इनपुट कर ᮧ᭜यय के ᳞ौरा से अ᭠तᳶव᳥ ᭭वतःजिनत 
िववरण, ऐसी पूᳶतयᲂ के ᮧा᳙कताᭅᲐ को इले᭍ᮝॉिनक ᱨप से, ऐसे 
ᮧपᮢ मᱶ और रीित से, ऐसे समय के भीतर, और ऐसी शतᲄ तथा 
िनबᲈधनᲂ के अ᭟यधीन जैसा ᳰक िविहत ᳰकया जाय, उपल᭣ध 
कराये जायᱶगे  । 

(2) उपधारा (1) के अधीन ᭭वतःजिनत िववरण मᱶ िन᳜िलिखत ᭣यौरे हᲂगे ,– 
(क) आवक पूᳶतयᲂ का ᳞ौरा िजसके संबंध मᱶ इनपुट कर ᮧ᭜यय, ᮧा᳙कताᭅ को 

उपल᭣ध हो सकता ह;ै और 
(ख) पᳶूतयᲂ का ᳞ौरा िजनके संबंध मᱶ धारा 37 कᳱ उपधारा (1) के अधीन 

ᮧ᭭तुत कᳱ जा रही उᲦ पᳶूतयᲂ के ᳞ोरा के कारण, ᮧा᳙कताᭅ ᳇ारा पूणᭅतः या आंिशक 
ᱨप से ऐसे ᮧ᭜यय का उपभोग नहᱭ ᳰकया जा सकता ह,ै- 

(i) ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ ᳇ारा रिज᭭ᮝीकरण ᮕहण करने कᳱ यथा 
िविहत अविध के भीतर; या 

(ii) ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ ᳇ारा, िजसने कर संदाय मᱶ चूक कᳱ हो और 
जहां ऐसी चूक यथा िविहत अविध तक जारी हो; या 

(iii) ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ ᳇ारा उᲦ उपधारा के अधीन ᮧ᭭तुत 
जावकपूᳶतयᲂ के िववरण के अनुसार, यथा िविहत अविध के दौरान, संदये 
आउटपुट कर, उᲦ अविध के दौरान उसके ᳇ारा संदRr आउटपुट कर से, यथा 
िविहत सीमा से अिधक हो; या 

(iv) ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ ᳇ारा, यथा िविहत अविध के दौरान उस 
धनरािश के इनपुट कर ᮧ᭜यय जो उसके ᳇ारा खंड (क) के अनुसार उपभोग ᳰकया 
जा सकता ह,ै यथा िविहत सीमा से अिधक ᮓेिडट ᮧा᳙ ᳰकया हो; या 

(v) ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ ᳇ारा, िजसने यथा िविहत शतᲄ एव ंिनबᲈधनᲂ 
के अ᭟यधीन धारा 49 कᳱ उपधारा (12) के उपबंधᲂ के अनुसार अपनी कर दयेता 
का िनवᭅहन करने मᱶ चूक कᳱ हो; या 

(vi) यथा िविहत अ᭠य वगᭅ के ᳞िᲦयᲂ ᳇ारा ।" 

धारा 38 के ᭭थान 
पर नई धारा का 
रखा जाना  
 

 

7-मूल अिधिनयम कᳱ धारा 39 मᱶ,- 
(क) उपधारा (5) मᱶ, श᭣द "बीस" के ᭭थान पर, श᭣द "तेरह" रख ᳰदया जाएगा; 
(ख) उपधारा (7) मᱶ, ᮧथम परंतुक के ᭭थान पर िन᳜िलिखत परंतुक रख ᳰदया 

जाएगा, अथाᭅत्:- 
"परंतु यह ᳰक उपधारा (1) के परंतुक के अधीन िववरणी ᮧ᭭तुत करने वाला ᮧ᭜येक 

रिज᭭ᮝीकृत ᳞िᲦ सरकार को यथा िविहत ᮧपᮢ मᱶ तथा रीित से एवं समय के भीतर संदाय 
करेगा, - 

(क) ᳰकसी माह के दौरान माल या सेवाᲐ या दोनᲂ कᳱ आवक तथा 
जावकपूᳶतयᲂ, उपभᲦु इनपुट कर ᮧ᭜यय, सदंये कर और ऐसी अ᭠य िविशि᳥यᲂ को ᭟यान 
मᱶ रखते ᱟए दये कर के बराबर धनरािश; या 

(ख) खंड (क) मᱶ िन᳸द᳥ धनरािश के बदले मᱶ, यथा िविहत रीित से और शतᲄ एवं 
िनबᲈधनᲂ के अ᭟यधीन अवधाᳯरत धनरािश;" 

(ग) उपधारा (9) मᱶ, -- 
(i) श᭣द और अंक "धारा 37 और 38 के उपबंधᲂ के अ᭟यधीन यᳰद" के 

᭭थान पर, श᭣द "जहा"ं रख ᳰदया जाएगा; 
(ii) परंतुक मᱶ, श᭣द "िसतEबर मास के िलए या िवᱫीय वषᭅ कᳱ समाि᳙ के 

i'pkr~ दसूरी ितमाही के िलए" के ᭭थान पर, श᭣द " तीस नवEबर" रख ᳰदय े
जाएंग;े 

धारा 39 का 
सशंोधन 

 

आवक पूᳶत के 
᭣यौरे तथा इनपटु 
कर ᮧ᭜यय कᳱ 
ससंचूना 
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 (घ) उपधारा (10) मᱶ, श᭣द "नहᱭ दी गयी ह"ै के ᭭थान पर, िन᳜िलिखत श᭣द रख 
ᳰदये जायᱶग,े अथाᭅत्:- 

 "या उसके ᳇ारा उᲦ कर अविध के िलए धारा 37 कᳱ उपधारा (1) के अधीन 
जावक पूᳶतयᲂ का ᳞ौरा नहᱭ ᳰदया गया है: 
 परंतु यह ᳰक सरकार, पᳯरषद कᳱ िसफाᳯरशᲂ पर, अिधसूचना ᳇ारा, यथािविन᳸द᳥ शतᲄ 

और िनबᲈधनᲂ के अ᭟यधीन, ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ या रिज᭭ᮝीकृत ᳞िᲦयᲂ के वगᭅ को िववरणी 
ᮧ᭭तुत करने कᳱ अनुमित द ेसकती ह ैभले ही उसने एक या उससे अिधक पूवᭅ कर अविधयᲂ कᳱ 
िववरणी ᮧ᭭तुत न कᳱ हो या उᲦ कर अविध के िलए धारा 37 कᳱ उपधारा (1) के अधीन जावक 
पूᳶतयᲂ का ᳞ौरा ᮧ᭭तुत न ᳰकया हो ।" 

धारा 41 के ᭭थान 
पर नई धारा का 
रखा जाना  
 
 

8-मूल अिधिनयम कᳱ धारा 41 के ᭭थान पर िन᳜िलिखत धारा रख दी जाएगी, अथाᭅत्:- 
 "41-(1) ᮧ᭜येक रिज᭭ᮝीकृत  ᳞िᲦ, यथा िविहत शतᲄ और िनबᲈधनᲂ के अ᭟यधीन, 

अपनी कर िववरणी मᱶ ᭭वत: िनधाᭅᳯरत उपयुᲦ इनपुट कर ᮧ᭜यय 
का उपभोग करने का हकदार होगा, और ऐसी धनरािश उसके 
इले᭍ᮝॉिनक ᮧ᭜यय खाते मᱶ जमा कᳱ जाएगी। 

 (2) उपधारा (1) के अधीन ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ ᳇ारा, माल या सेवाᲐ या दोनᲂ कᳱ 
ऐसी पूᳶतयᲂ के संबंध मᱶ उपभुᲦ इनपुट कर ᮧ᭜यय, िजन पर संदये कर पूᳶतकताᭅ ᳇ारा संदᱫ न  
ᳰकया गया हो, उᲦ ᳞िᲦ ᳇ारा यथािविहत रीित से लाग ू ᭣याज सिहत ᮧितवᳶतत कर ᳰदया  
जाएगा : 

 परंतु यह ᳰक जहां उᲦ पूᳶतकताᭅ पूवᲃᲦ पूᳶतयᲂ के संबंध मᱶ संदेय कर का संदाय करता है 
वहां उᲦ रिज᭭ᮝीकृत ᳞िᲦ अपने ᳇ारा ᮧितवᳶतत ᮧ᭜यय कᳱ धनरािश का पुनःउपभोग यथािविहत 
रीित से कर सकता ह”ै। 

धारा 42, 43 और 
43क  का िनकाला 
जाना  

 9-मूल अिधिनयम कᳱ धाराए ं42, 43 और 43क िनकाल दी जायᱶगी ।  

धारा 47  का 
सशंोधन 

10-मूल अिधिनयम कᳱ धारा 47 मᱶ, उपधारा (1) मᱶ, - 
(क) श᭣द "या अंतगाᭅमी" िनकाल ᳰदया जाएगा; 
(ख) श᭣द और अंक "या धारा 38" िनकाल ᳰदये जाएंग;े 
(ग) श᭣द और अंक "धारा 39 या धारा 45" के प᳟ात्, श᭣द और अंक "या धारा 

52"  बढ़ा ᳰदये जाएंगे। 
धारा 48 का 
सशंोधन 

11-मूल अिधिनयम कᳱ धारा 48 मᱶ,उपधारा (2) मᱶ, श᭣द और अंक "धारा 38 के अधीन 
अंतगाᭅमी पूᳶतयᲂ के ᭣यौरे" िनकाल ᳰदये जाएंगे। 

धारा 49 का 
संशोधन 

12-मूल अिधिनयम कᳱ धारा 49 मᱶ,- 
(क) उपधारा (2) मᱶ, श᭣द, अंक और अᭃर "या धारा 43 क" िनकाल ᳰदये जायᱶग;े 
(ख) उपधारा (4) मᱶ, श᭣द "ऐसी शतᲄ" के प᳟ात् श᭣द "और िनcZaधन" बढ़ा ᳰदय े

जाएंग;े 
(ग) उपधारा (11) के, प᳟ात् िन᳜िलिखत उप-धारा बढ़ा दी  जाएगी, अथाᭅत्:- 

 "(12) इस अिधिनयम मᱶ अ᭠तᳶव᳥ ᳰकसी बात के होते ᱟए भी, सरकार, 
पᳯरषद कᳱ िसफाᳯरशᲂ पर, यथािविहत शतᲄ और िनवᲈधनᲂ के अ᭟यधीन, इस 
अिधिनयम के अधीन आउटपुट कर देयता का यथािविहत अिधकतम अनुपात 
िविन᳸द᳥ कर सकती ह ै िजसका िन᭭तारण, ᳰकसी रिज᭭ᮝीकृत ᳞िᲦ या 
रिज᭭ᮝीकृत ᳞िᲦयᲂ के ᳰकसी वगᭅ ᳇ारा इले᭍ᮝॉिनक ᮧ᭜यय खात े के मा᭟यम से 
ᳰकया जा सकता ह ै।” 

धारा 50 का 
संशोधन  

13-मूल अिधिनयम कᳱ धारा 50 मᱶ, उपधारा (3) के ᭭थान पर, िन᳜िलिखत उपधारा 
रख दी जायेगी और 1 जुलाई, 2017 से रखी गयी समझी जायेगी, अथाᭅत्:- 

 "(3) जहां इनपुट कर ᮧ᭜यय का उपभोग और उपयोग गलत तरीके से ᳰकया गया हो वहा ं
रिज᭭ᮝीकृत ᳞िᲦ को ऐसे गलत तरीके से उपभुᲦ और उपयोग कृत इनपुट कर ᮧ᭜यय पर अनिधक 
चौबीस ᮧितशत दर, जैसा ᳰक पᳯरषद कᳱ िसफाᳯरशᲂ पर सरकार ᳇ारा अिधसूिचत ᳰकया जाय, से 
᭣याज का संदाय करना होगा, और ᭣याज कᳱ गणना ऐसी रीित से कᳱ जायेगी जैसा ᳰक िविहत ᳰकया 
जाये । 

 

इनपटु कर ᮧ᭜यय 
कᳱ ᮧाि᳙ 
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14-मूल अिधिनयम कᳱ धारा 52 मᱶ, उप-धारा (6) के परंतुक मᱶ, श᭣द "िसतEबर मास 

का िववरण ᮧ᭭तुत करने के िलये स᭥यक तारीख" के ᭭थान पर, श᭣द " तीस नवEबर"  रख ᳰदये 

जायᱶग े। 

धारा 52 का 
संशोधन 

15-मूल अिधिनयम कᳱ धारा 54 मᱶ ,-- 

   (क) उप-धारा (1) के परंतुक मᱶ, श᭣द और अंक "धारा 39 के अधीन ᮧ᭭तुत 

िववरणी मᱶ ऐसे ᮧितदाय" के  ᭭थान पर, श᭣द "ऐसे ᮧᱧप और" रख ᳰदये जायᱶग;े 

    (ख) उप-धारा (2) मᱶ, श᭣द "छह मास" के ᭭थान पर, श᭣द "दो वषᭅ" रख ᳰदय े

जाएंगे; 

    (ग) उप-धारा (10) मᱶ, श᭣द, को᳧क और अंक "उप-धारा (3) के अधीन" 

िनकाल ᳰदये जाएंग;े 

   (घ) ᭭प᳥ीकरण मᱶ, खंड (2) मᱶ, उपखंड (ख)  के i'pkr~ िन᳜िलिखत उपखडं 

बढ़ा ᳰदया जाएगा, अथाᭅत्:- 

"(ख क)  ᳰकसी िवशेष आᳶथक पᳯरᭃेᮢ िवकासकताᭅ या ᳰकसी िवशेष आᳶथक 
पᳯरᭃेᮢ इकाई को माल या सेवाᲐ या दोनᲂ कᳱ शू᭠य-दर वाली पूᳶत के मामले मᱶ, जहाँ 
᭭वयं ऐसी पूᳶतयᲂ या ऐसी पूᳶतयᲂ मᱶ ᮧयुᲦ यथाि᭭थित इनपुटᲂ या इनपुट सेवाᲐ के 
संबंध मᱶ संदᱫ कर ᮧित संदाय उपल᭣ध हो वहाँ ऐसी पूᳶतयᲂ के संबंध मᱶ धारा 39 के 
अधीन िववरणी ᮧ᭭तुत ᳰकये जाने कᳱ िनयत तारीख"। 

धारा 54  का 
संशोधन 

&&&&&&& 

उ᳎े᭫य एव ंकारण 
उᱫर ᮧदशे रा᭔य }kjk उᱫर ᮧदशे माल और सेवा कर अिधिनयम, 2017 (उᱫर ᮧदशे अिधिनयम 

सं᭎या 1 सन् 2017), िजसे आग ेउᲦ अिधिनयम कहा गया ह,ै माल या सेवा या दोनᲂ कᳱ अ᭠तःरा᭔यीय पूᳶत 
पर, कर का उ᳅हण एव ंसंᮕहण करने और उससे संबंिधत या आनुषंिगक मामलᲂ का उपबधं करने के िलए 
अिधिनयिमत ᳰकया गया ह।ै 

2--उᲦ अिधिनयम मᱶ िवȨमान करदाताᲐ के नए माल और सेवा कर ᳞व᭭था मᱶ सुचाᱧ ᱨप से 
संᮓमण के िलए कितपय उपबंध ᳰकय ेगये ह।ᱹ तथािप नई कर ᳞व᭭था मᱶ कितपय कᳯठनाइयᲂ का सामना 
करना पड़ा था। लघु और म᭟यम करदाताᲐ को ᱟयी बᱟत सी असुिवधाᲐ मᱶ से एक असुिवधा माल और 
सेवा कर िविधयᲂ के अधीन िववरणी दािखल करने और इनपुट कर ᮧ᭜यय का दावा करन ेकᳱ जᳯटल ᮧᳰᮓया 
थी। इस संबंध मᱶ ᮧ᭭तािवत पᳯरवतᭅनᲂ मᱶ इनपुट कर ᮧ᭜यय के दावᲂ मᱶ िनि᳟तता और करदाताᲐ के िलए 
इनपुट कर ᮧ᭜यय स᭜यापन के दोतरफा संचार समाि᳙ पᳯरकि᭨पत कᳱ गई ह।ै उपयुᭅᲦ पᳯरवतᭅनᲂ को 
ᳰᮓयाि᭠वत करन ेतथा अ᭠य कᳯठनाइयᲂ को भी दरू करन ेके उ᳎े᭫य से उᲦ अिधिनयम कᳱ सुसंगत धाराᲐ मᱶ 
संशोधन करके उᲦ अिधिनयम को संशोिधत करने का िविन᳟य ᳰकया गया ह।ै 

तदनुसार उᱫर ᮧदशे माल और सेवा कर (संशोधन) िवधेयक, 2022 पुरः᭭थािपत ᳰकया जाता ह।ै 
 

        vkKk ls] 

        vrqy JhokLro] 
                                                     Áeq[k lfpoA 
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No. 497 (2)/LXXIX-V-1–2022-1-ka-10-2022 

 Dated Lucknow, September 29, 2022 
                                                                                                                                                                                                                                                      

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,  the 
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal 
aur Sewa Kar (Sanshodhan) Adhiniyam, 2022 (Uttar Pradesh Adhiniyam Sankhya 11 of 2022) as passed 
by the Uttar Pradesh Legislature and assented to by the Governor on September 29, 2022. The Rajya Kar 
Anubhag-2 is administratively concerned with the said Adhiniyam. 
 

THE UTTAR PRADESH GOODS AND SERVICES TAX (AMENDMENT) 

 ACT, 2022 

(U.P. Act No. 11 of 2022) 

[As passed by the Uttar Pradesh Legislatlure] 
AN 

ACT 

further to amend the Uttar Pradesh Goods and Services Tax Act, 2017. 

IT IS HEREBY enacted in the Seventy third Year of the Republic of India as  
follows :– 

Short title and 
commencement 

1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax  
(Amendment) Act, 2022. 

(2) Save as otherwise provided in this Act,- 
(a) Section 1 of this Act shall come into force with effect from  30th 

March, 2022; 
(b) The other provisions of this Act shall come into force on such date as 

the State Government may, by notification in the Official Gazette, appoint :  
 Provided that different dates may be appointed for different provisions of this Act. 

Amendment of 
section 16 

2. In the Uttar Pradesh Goods and Services Tax  Act, 2017 (hereinafter 
referred to as the principal Act), in section 16,– 

 (a) in sub-section (2)– 

 (i) after clause (b), the following clause shall be inserted, 
namely:–– 

“(ba) the details of input tax credit in respect of the said 
supply communicated to such registered person under section 38 
has not been restricted;”; 
(ii) in clause (c), the words, figures and letter “or section 43A” 

shall be omitted; 
(b) in sub-section (4), for the words and figures “due date of furnishing 

of the return under section 39 for the month of September”, the words 
“thirtieth day of November” shall be substituted. 

Amendment of 
section 29 

3. In section 29 of the principal Act, in sub-section (2), –– 
(a) in clause (b), for the words “returns for three consecutive tax 

periods”, the words “the return for a financial year beyond three months from 
the due date of furnishing the said return” shall be substituted; 

(b) in clause (c), for the words “a continuous period of six months”, the 
words “such continuous tax period as may be prescribed” shall be 
substituted:- 

Amendment of 
section 34 

4. In section 34 of the principal Act, in sub-section (2), for the word 
“September”, the words “the thirtieth day of November” shall be substituted. 

Amendment of 
section 37 

5. In section 37 of the principal Act,– 
(a) in sub-section (1)– 

 (i) after the words “shall furnish, electronically,”, the words 
“subject to such conditions and restrictions and” shall be inserted; 

 (ii) for the words “shall be communicated to the recipient of the 
said supplies within such time and in such manner as may be 
prescribed”, the words “shall, subject to such conditions and 
restrictions, within such time and in such manner as may be prescribed, 
be communicated to the recipient of the said supplies” shall be 
substituted; 

(iii) the first proviso shall be omitted; 
(iv) in the second proviso, for the words “Provided further that”, 

the words “Provided that” shall be substituted; 
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(v) in the third proviso, for the words “Provided also that”, the words 
“Provided further that” shall be substituted; 

(b) sub-section (2) shall be omitted; 
(c) in sub-section (3),–– 

 (i) the words and figures “and which have remained unmatched 
under section 42 or section 43” shall be omitted; 

(ii) in the first proviso, for the words and figures “furnishing of the 
return under section 39 for the month of September”, the words “the 
thirtieth day of  November” shall be substituted; 
(d) after sub-section (3), the following sub-section shall be inserted, 

namely:–– 
“(4) A registered person shall not be allowed to furnish the details 

of outward supplies under sub-section (1) for a tax period,  if  the 
details of outward supplies for any of the previous tax periods has not 
been furnished by him: 

Provided that the Government may, on the commendations of the 
Council, by notification, subject to such conditions and restrictions as may be 
specified there in, allow a registered person or a class of registered persons to 
furnish the details of outward supplies under sub-section (1), even if he has 
not furnished the details of outward supplies for one or more previous tax 
periods.”. 

 

6. For section 38 of the principal Act, the following section shall be 
substituted, namely:– 

Substitution of 
new section for 
section 38 

“38. (1) The details of outward supplies furnished by the registered 
persons under sub-section (1) of section 37 and of such 
other supplies as may be prescribed, and an auto 
generated statement containing the details of input tax 
credit shall be made available electronically to the 
recipients of such supplies in such form and manner, 
with in such time,  and  subject  to  such  conditions and  

restrictions as may be prescribed. 
(2) The auto-generated statement under sub-section (1) shall consist of– 

(a) details of inward supplies in respect of which credit of input tax may 
be available to the recipient; and 

(b) details of supplies in respect of which such credit cannot be availed, 
whether wholly or partly, by the recipient, on account of the details of the 
said supplies being furnished under sub-section (1) of section 37,–– 

(i) by any registered person within such period of taking 
registration as may be prescribed; or 

(ii) by any registered person, who has defaulted in payment of tax 
and where such default has continued for such period as may be 
prescribed; or 

(iii) by any registered person, the output tax payable by whom in 
accordance with the statement of outward supplies furnished by him 
under the said sub-section during such period, as may be prescribed, 
exceeds the output tax paid by him during the said period by such limit 
as may be prescribed; or 

(iv) by any registered person who,  during such period as may be 
prescribed, has availed credit of input tax of an amount that exceeds the 
credit that can be availed by him in accordance with clause (a), by such 
limit as may be prescribed; or 

(v) by any registered person, who has defaulted in discharging his 
tax liability in accordance with the provisions of sub-section (12) of 
section 49 subject to such conditions and restrictions as may be 
prescribed; or 

(vi) by such other class of persons as may be prescribed.”. 

 

 

Communication 

of details of 

inward supplies 

and input tax 
credit 
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Amendment of 
section 39 

7. In section 39 of the principal Act,–– 
(a) in sub-section (5), for the word “twenty”, the word “thirteen” shall 

be substituted; 
(b) in sub-section (7), for the first proviso, the following proviso shall 

be substituted, namely: –– 
“Provided that every registered person furnishing return under the 

proviso to sub-section (1) shall pay to the Government, in such form and 
manner, and within such time, as may be prescribed,–– 

(a) an amount equal to the tax due taking into account inward and 
outward supplies of goods or services or both, input tax credit availed, tax 
payable and such other particulars during a month; or 

(b) in lieu of the amount referred to in clause (a), an amount determined 
in such manner and subject to such conditions and restrictions as may be 
prescribed.”; 

(c) in sub-section (9), –– 
(i) for the words and figures “Subject to the provisions of 

sections 37 and 38, if”, the word “Where” shall be substituted; 
(ii) in the proviso, for the words “the due date for furnishing of 

return for the month of  September or second quarter”, the words “the 
thirtieth day of November” shall be substituted; 
(d) in sub-section (10), for the words “has not been furnished by him”, 

the following shall be substituted, namely:–– 
“or the details of outward supplies under sub-section (1) of section 37 

for the said tax period has not been furnished by him: 
Provided that the Government may, on the recommendations of the 

Council, by notification, subject to such conditions and restrictions as may be 
specified there in, allow a registered person or a class of registered persons to 
furnish the return, even if he has not furnished the returns for one or more 
previous tax periods or has not furnished the details of outward supplies 
under sub-section (1) of section 37 for the said tax period.”. 

Substitution of 
new section for 
section 41 
 
 

8. For section 41 of the principal Act, the following section shall be 
substituted, namely:–– 

“41. (1) Every registered person shall, subject to such conditions and 
restrictions as may be prescribed, be entitled to avail 
the credit of eligible input tax, as self-assessed, in his 
return and   such   amount  shall  be  credited   to   his  

electronic credit ledger. 
(2) The credit of input tax availed by a registered person under  

sub-section (1)  in respect of such supplies of goods or services or both, the 
tax payable whereon has not been paid by the supplier, shall be reversed 
along with applicable interest, by the said person in such manner as may be 
prescribed: 

Provided that where the said supplier makes payment of the tax payable 
in respect of the aforesaid supplies, the said registered person may re-avail 
the amount of credit reversed by him in such manner as may be prescribed.”. 

Omission of 

sections 42, 43 

and 43A 

9. Sections 42, 43 and 43A of the principal Act shall be omitted. 

Amendment of 

section 47 
10. In section 47 of the principal Act, in sub-section (1), –– 

(a) the words “or inward” shall be omitted; 
(b) the words and figures “or section 38” shall be omitted; 
(c) after the words and figures “section 39 or section 45”, the words 

and figures “or section 52” shall be inserted. 

Availment of 

input tax credit 
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11. In section 48 of the principal Act, in sub-section (2), the words and figures, 

“the details of inward supplies under section 38” shall be omitted. 

Amendment of 

section 48 

12. In section 49 of the principal Act,–– 

(a) in sub-section (2), the words, figures and letter “or section 43A” 

shall be omitted; 

(b) in sub-section (4), after the words “subject to such conditions”, the 

words “and restrictions” shall be inserted; 

(c) after sub-section (11), the following sub-section shall be inserted, 

namely:–– 

“(12) Notwithstanding anything contained in this Act, the 

Government may, on the recommendations of the Council, subject to 

such conditions and restrictions, specify such maximum proportion of 

output tax liability under this Act which may be discharged through the 

electronic credit ledger by a registered person or a class of registered 

persons, as may be prescribed.”. 

Amendment of 

section 49 

13. In section 50 of the principal Act, for sub-section (3), the following  

sub-section shall be substituted and shall be deemed to have been substituted with 

effect from the 1st day of July, 2017, namely:–– 

“(3) Where the input tax credit has been wrongly availed and utilised, the 

registered person shall pay interest on such input tax credit wrongly availed 

and utilised, at such rate not exceeding twenty-four per cent. as may be 

notified by the Government, on the recommendations of the Council, and the 

interest shall be calculated, in such manner as may be prescribed.”. 

Amendment of 

section 50 

14. In section 52 of the principal Act, in sub-section (6), in the proviso, for the 

words “due date for furnishing of statement for the month of September”, the words 

“thirtieth day of November” shall be substituted. 

Amendment of 

section 52 

15. In section 54 of the principal Act, –– 

(a) in sub-section (1), in the proviso, for the words and figures “the 

return furnished under section 39 in such”, the words “such form and” shall be 

substituted; 

(b) in sub-section (2), for the words “six months”, the words “two 

years” shall be substituted; 

(c) in sub-section (10), the words, brackets and figure “under  

sub-section (3)” shall be omitted; 

(d) in the Explanation, in clause (2), after sub-clause (b), the following 

sub-clause shall be inserted, namely:–– 

“(ba) in case of zero-rated supply of goods or services or both to a 

Special Economic Zone developer or a Special Economic Zone unit 

where a refund of tax paid is available in respect of such supplies 

themselves, or as the case may be, the inputs or input services used in 

such supplies, the due date for furnishing of return under section 39 in 

respect of such supplies;”. 

Amendment of 

section 54 
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STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Goods and Services Tax Act, 2017 (U. P. Act no. 1 of 2017), hereafter 

referred to the said Act, has been enacted to make a provision for levy and collection of tax on 

intra-state supply of goods or services or both by the State of Uttar Pradesh and the matters 

connected therewith or incidental thereto. 

2. The said Act, provides for certain provisions for smooth transition of existing tax 

payers to new goods and service tax regime. However the new tax regime had faced certain 

difficulties. One of the many inconveniences caused to the small and medium tax payers was the 

complex process of filing return and claiming input tax credit under the Goods and Services Tax 

laws. In this regard the proposed changes envisages certainty in claims of input tax credit and end 

of two way communication of input tax credit verification for taxpayers. In order to implement 

above changes and also to overcome other difficulties, it was decided to amend the said Act by 

amending the relevant sections of the said Act. 

The Uttar Pradesh Goods and Services Tax (Amendment) Bill, 2022 is introduced 

accordingly. 

 

 By order, 
 ATUL SRIVASTAVA, 
 Pramukh Sachiv. 
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¼mŸkj çns'k vf/kfu;e½ 

 

&&&&&&& 
la[;k  579@79-fo-1&2023-1-d-18-2023 

y[kuÅ] 8 fnlEcj] 2023 

&&&&&& 

vf/klwpuk 

^^Hkkjr dk lafo/kku** ds vuqPNsn 200 ds v/khu jkT;iky us mRrj izns'k eky vkSj  
lsok dj ¼f}rh; la'kks/ku½ fo/ks;d] 2023 ftlls jkT; dj vuqHkkx&2 iz'kklfud :i ls lEcfU/kr gS] 
ij fnukad 7 fnlEcj] 2023 dks vuqefr iznku dh vkSj og mRrj izns'k vf/kfu;e la[;k 19 lu~ 2023 
ds :i esa loZlk/kkj.k dh lwpukFkZ bl vf/klwpuk }kjk izdkf'kr fd;k tkrk gSA 

 

mRrj çns'k eky vkSj lsok dj ¼f}rh; la'kks/ku½ vf/kfu;e] 2023 
¼mRrj izns'k vf/kfu;e la[;k 19 lu~ 2023½ 

[tSlk mRrj izns'k fo/kku e.My }kjk ikfjr gqvk] 
mRrj izns'k eky vkSj lsok dj vf/kfu;e] 2017 dk vxzrj la'kks/ku djus ds fy;s 

vf/kfu;e 
Hkkjr x.kjkT; ds pkSgRrjosa o"kZ esa ,rn~}kjk fuEufyf[kr vf/kfu;e cuk;k  

tkrk gS %& 
1&¼1½ ;g vf/kfu;e mÙkj çns'k eky vkSj lsok dj ¼f}rh; la'kks/ku½ vf/kfu;e] 

2023 dgk tk;sxkA  
laf{kIr uke vkSj 
çkjEHk  

¼2½ ;g rkjh[k 1 vDVwcj] 2023 ls izoR̀r gqvk le>k tk;sxkA  
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/kkjk 2 dk la'k¨/ku 2&mÙkj çns'k eky vkSj lsok dj vf/kfu;e] 2017 ¼ftls vkxs ^^ewy vf/kfu;e^^ 

dgk x;k gS½ dh /kkjk 2 esa] & 

¼d½ [kaM ¼80½ ds i'pkr~ fuEufyf[kr [kaM c<+k fn;s tk,axs] vFkkZr~ %&  

¼80d½ ^^v‚uykbu xse [ksyuk^^ ls baVjusV ;k bySDVª‚fud usVodZ ij xse dh 

çLFkkiuk vfHkçsr gS vkSj blds varxZr v‚uykbu /kuh; xse [ksyuk Hkh gS( 

¼80[k½ ^^v‚uykbu /kuh; xse [ksyuk^^ ls ,slk v‚uykbu xse [ksyuk vfHkçsr 

gS] ftlesa f[kykM+h fdlh vk;kstu esa] ftlesa xse] Ldhe] çfrLi/kkZ ;k dksbZ vU; 

fØ;kdyki ;k çfØ;k Hkh gS] /ku ;k /ku ds ewY;] ftlds varxZr vkHkklh 

fMftVy vkfLr;ka Hkh gS] dks thrus dh çR;k'kk esa] /ku ;k /ku ds ewY; dk 

lank; ;k tek djrk gS] ftlds varxZr vkHkklh fMftVy vkfLr;ka Hkh gS] pkgs 

bldk ifj.kke ;k fu"iknu dkS'ky] volj ;k nksuksa ij vk/kkfjr gks ;k ugha] 

rFkk pkgs og rRle; çoÙ̀k fdlh vU; fof/k ds v/khu vuqKs; gks ;k ugha( 

¼[k½ [kaM ¼102½ ds i'pkr~ fuEufyf[kr [kaM c<+k fn;k tk,xk] vFkkZr~ %& 

^^¼102d½ ^^fofufnZ"V vuq;ksT; nkoŝ ^ ls]& 

¼i½ nkao yxkus( 

¼ii½ dSfluks( 

¼iii½ |wrØhM+k( 

¼iv½ ?kqM+nkSM+( 

¼v½ ykVjh( ;k 

¼vi½ v‚uykbu /kuh; xse [ksyuk]** 

esa varoZfyr ;k muds ek/;e ls vuq;ksT; nkok vfHkçsr gSA 

¼x½ [kaM ¼105½ esa] var esa] fuEufyf[kr ijarqd c<+k fn;k tk,xk] vFkkZr~ %& 

Þijarq ;g fd dksbZ O;fä] tks çR;{k ;k vçR;{k :i ls] fofufnZ"V vuq;ksT; nkoksa 

dh iwfrZ dh O;oLFkk ;k Bgjko djrk gS] ftlds varxZr og O;fä Hkh gS] tks ,slh iwfrZ 

ds fy, fMftVy ;k bySDVª‚fud IysVQkeZ dk Lokeh gS ;k mldk çpkyu ;k çca/ku 

djrk gS] ,sls vuq;ksT; nkoksa dk iwfrZdkj le>k tk,xk] pkgs ,sls vuq;ksT; nkos] mlds 

}kjk ;k mlds ek/;e ls iwfrZ fd, tkrs gksa vkSj pkgs ,sls vuq;ksT; nkoksa dh iwfrZ ds 

fy, /ku ;k /ku ds ewY;] ftlds varxZr vkHkklh fMftVy vkfLr;ka Hkh gS] esa çfrQy] 

mldks ;k mlds ek/;e ls lanÙk ;k lwfpr fd, tkrs gSa ;k fdlh Hkh jhfr esa mldks 

fn, tkrs gSa vkSj bl vf/kfu;e ds lHkh mica/k fofufnZ"V vuq;ksT; nkoksa ds ,sls iwfrZdkj 

ij ykxw gksaxs] ekuks og ,sls vuq;ksT; nkoksa dh iwfrZ djus ds laca/k esa dj dk lank; 

djus ds fy, nk;h iwfrZnkrk gks A^^ 

¼?k½ [kaM ¼117½ ds i'pkr~ fuEufyf[kr [kaM c<+k fn;k tk,xk] vFkkZRk%& 

^^¼117d½ ^^vkHkklh fMftVy vkfLr^^ dk ogh vFkZ gksxk] tks vk;dj vf/kfu;e] 

1961 dh /kkjk 2 ds [kaM ¼47d½ esa mlds fy, leuqnsf'kr gS**A 
/kkjk 24 dk la'k¨/ku 3&ewy vf/kfu;e dh /kkjk 24 esa]& 

¼d½ [kaM ¼xi½ esa] var esa vkus okyk 'kCn ^^vkSj^^ fudky fn;k tk,xk( 

¼[k½ [kaM ¼xi½ ds i'pkRk] fuEufyf[kr [kaM c<+k fn;k tk,xk] vFkkZr~%& 
^^¼xid½ Hkkjr ls ckgj fdlh LFkku ls] Hkkjr esa fdlh O;fä dks 

v‚uykbu /kuh; xse [ksyus dh iwfrZ djus okyk çR;sd O;fä( vkSj^^A 
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4&ewy vf/kfu;e esa] vuqlwph 3 esa] iSjk 6 esa 'kCn ^^ykVjh] nkao vkSj |wr^^ ds 
LFkku ij] 'kCn ^^fofufnZ"V vuq;ksT; nkoksâ ^ j[k fn;s tk,axs A 

vuqlwph 3 dk 
la'kks/ku 

5&bl vf/kfu;e ds v/khu fd, x, la'kks/ku] nkao yxkus] dSfluks] |wrØhM+k] 
?kqM+nkSM+] ykVjh ;k v‚uykbu xse [ksyus dks çfrf"k)] fucaZf/kr ;k fofu;fer djus dk 
mica/k djus okyh rRle; çoÙ̀k fdlh vU; fof/k ds mica/kksa ij çfrdwy çHkko ugha 
Mkysaxs A  

laØe.kdkyhu  
mica/k 

 

fujlu vkSj 
O;kof̀Rr 

6&¼1½ mRrj izns'k eky vksj lsok dj ¼f}rh; la'kks/ku½ 
v/;kns'k] 2023 ,rn~}kjk fujflr fd;k tkrk gSA 

mRrj izns'k 
v/;kns'k la[;k 16 
lu~ 2023 

 ¼2½ ,sls fujlu ds gksrs gq, Hkh mi/kkjk ¼1½ esa fufnZ"V 
v/;kns'k }kjk ;Fkk la'kksf/kr ewy vf/kfu;e ds mica/kksa ds v/khu d`r 
dksbZ dk;Z ;k dh x;h dksbZ dk;Zokgh] bl vf/kfu;e }kjk ;Fkk 
la'kksf/kr ewy vf/kfu;e ds lg izR;FkhZ mica/kksa ds v/khu d̀r ;k dh 
x;h le>h tk;sxh ekuksa bl vf/kfu;e ds mica/k lHkh lkjoku le;ksa 
esa izoR̀r FksA 

 

 

 

mn~ns'; vkSj dkj.k 
 

mRrj izns'k eky vkSj lsok dj vf/kfu;e] 2017 ¼mRrj izns'k vf/kfu;e la[;k 1 lu~ 2017½] ftls 

vkxs ^^mDr vf/kfu;e** dgk x;k gS] mRrj izns'k jkT; }kjk eky ;k lsok,a ;k nksuksa dh vUrjkZT;h; iwfrZ ij 

dj ds mn~xzg.k rFkk laxzg.k vkSj mlls lEcfU/kr ;k vkuq"kkafxd ekeyksa dk mica/k djus ds fy;s vf/kfu;fer 

fd;k x;k gSA 

Hkkjr dk lafo/kku ds vuqPNsn 246d¼1½ ds mica/kksa ds vuqlkj] laln vkSj jkT; fo/kkue.My] nksuksa 

dks eky vkSj lsok dj vf/kjksfir djus ds fy, fof/k cukus dh 'kfDr gSA th,lVh ifj"kn dh flQkfj'k ij] 

dsUæh; eky vkSj lsok dj ¼la'kks/ku½ vf/kfu;e] 2023 ¼vf/kfu;e la[;k 30 lu~ 2023½ }kjk dsUæh; eky vkSj 

lsok dj vf/kfu;e] 2017 ¼vf/kfu;e la[;k 12 lu~ 2017½ esa dfri; la'kks/ku fd, x,] ftls laln }kjk 

vf/kfu;fer fd;k x;k vkSj bls 18 vxLr] 2023 dks jk"Vªifr dh lgefr izkIr gqbZA 

mi;qZDr ds n`f"Vxr dsUæh; vf/kfu;e ,oa jkT; vf/kfu;e esa ,d:irk cuk;s j[kus dh n`f"V ls] 

jkT; Lrj ij Hkh dsUæh; eky vkSj lsok dj vf/kfu;e] 2017 esas fd;s x;s la'kks/kuksa dks lfEefyr djus gsrq 

mDr vf/kfu;e esa la'kks/ku djus dk fofu'p; fd;k x;kA 

pw¡fd jkT; fo/kkue.My l= esa ugha Fkk vkSj iwoksZDr fofu'p; dks dk;kZfUor fd;s tkus gsrq rqjar 

fo/kk;h dkjZokbZ vko';d Fkh] vr% jkT;iky }kjk fnukad 30 flrEcj] 2023 dks mRrj izns'k eky vkSj lsok dj 

¼f}rh; la'kks/ku½ v/;kns'k] 2023 ¼mRrj izns'k v/;kns'k la[;k 16 lu~ 2023½ iz[;kfir fd;k x;kA 

;g fo/ks;d] iwoksZDr v/;kns'k dks izfrLFkkfir djus ds fy, iqj%LFkkfir fd;k tkrk gSA 

 
 vkKk ls] 
 vrqy JhokLro] 
 izeq[k lfpoA 
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No. 579(2)/LXXIX-V-1–2023-1-ka-18-2023 

 Dated Lucknow, December 8, 2023                                                                                                                                     

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,  the 
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal 
Aur Sewa Kar (Dwitiya Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 19 of 2023) as 
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The Rajya 
Kar Anubhag-2, is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH GOODS AND SERVICES TAX  
(SECOND AMENDMENT) ACT, 2023 

(U.P. ACT NO. 19 OF 2023) 
[As Passed by the Uttar Pradesh Legislature] 

AN 
ACT 

further to amend the Uttar Pradesh Goods and Services Tax Act, 2017. 

IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India  
as follows :-   

Short title and 
commencement 

1. (1)  This Act may be called the Uttar Pradesh Goods and Services Tax 
(Second Amendment) Act, 2023. 

(2)  It shall be deemed to have come into force with effect from the 1st day of 
October, 2023. 

Amendment of 
section 2 

2.  In section 2 of the Uttar Pradesh Goods and Services Tax Act, 2017 
(hereinafter referred to as the "principal  Act"), – 

(a) after clause (80), the following clauses shall be inserted, namely:- 
(80A) "online gaming" means offering of a game on the internet or an 

electronic network and includes online money gaming;  
(80B) "online money gaming" means online gaming in which players pay or 

deposit money or money's worth, including virtual digital assets, in the expectation of 
winning money or money's worth, including virtual digital assets, in any event including 
game, scheme, competition or any other activity or process, whether or not its outcome 
or performance is based on skill, chance or both and whether the same is permissible or 
otherwise under any other law for the time being in force;" 

(b) after clause (102), the following clause shall be inserted, namely:-  
"(102A) "specified actionable claim" means the actionable claim involved in or 

by way of-  
(i) betting;  
(ii) casinos; 
(iii) gambling; 
(iv) horse racing; 
(v) lottery; or  
(vi) online money gaming;” 

 (c) in clause (105), the following proviso shall be inserted at the end, 
namely:-  

"Provided that a person who organises or arranges, directly or indirectly, supply 
of specified actionable claims, including a person who owns, operates or manages 
digital or electronic platform for such supply, shall be deemed to be a supplier of such 
actionable claims, whether such actionable claims are supplied by him or through him 
and whether consideration in money or money's worth, including virtual digital assets, 
for supply of such actionable claims is paid or conveyed to him or through him or 
placed at his disposal in any manner, and all the provisions of this Act shall apply to 
such supplier of specified actionable claims, as if he is the supplier liable to pay the tax 
in relation to the supply of such actionable claims;"  

(d) after clause (117), the following clause shall be inserted, namely:-  
"(117A) "virtual digital asset" shall have the same meaning as assigned to it 

in clause (47A) of section 2 of the Income-tax Act, 1961;”. 
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3.  In section 24 of the principal Act,– 
(a) in clause (xi), the word "and" ocurring at the end, shall be omitted; 
(b) after clause (xi), the following clause shall be inserted, namely:- 

"(xia) every person supplying online money gaming from a place outside India 
to a person in India; and". 

Amendment of 
section 24 

4. In the principal Act, in Schedule III, in paragraph 6, for the words "lottery, 
betting and gambling" the words "specified actionable claims" shall be substituted. 

Amendment of 
Schedule III 

5. The amendments made under this Act shall be without prejudice to provisions 
of any other law for the time being in force, providing for prohibiting, restricting or 
regulating betting, casino, gambling, horse racing, lottery or online gaming. 

Transitory 
provision 

 

Repeal and 
saving 

6. (1) The Uttar Pradesh Goods and Services Tax (Second 
Amendment) Ordinance, 2023 is hereby repealed. 

U.P. Ordinance 
no. 16 of 2023 

 (2) Notwithstanding such repeal, anything done or any action 
taken under the provisions of the principal Act as amended by the 
Ordinance referred to in sub-section (1) shall be deemed to have been 
done or taken under the corresponding provisions of the principal Act 
as amended by this Act as if the provisions of this Act were in force at 
all material times. 

 

 

 
--------- 

 
STATEMENT OF OBJECTS AND REASONS 

 
The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. 1 of 2017), hereinafter 

referred to as the "said Act", has been enacted to make provision for levy and collection of tax on intra-

State supply of goods or services or both by the State of Uttar Pradesh and for matters connected therewith 

or incidental thereto. 

According to the provisions of Article 246-A(1) of the Constitution of India, both the 

Parliament and the State Legislature have the power to make laws for the imposition of Goods and Services 

Tax. On the recommendation of GST Council, certain amendments were made in the Central Goods and 

Services Tax Act, 2017 (Act no. 12 of 2017) vide the Central Goods and Services Tax (Amendment) Act, 

2023 (Act no. 30 of 2023), which was enacted by the Parliament and received the assent of the President on 

18th August, 2023. 

In view of the above, it was decided to amend the said Act to incorporate the amendments made 

in the Central Goods and Services Tax Act, 2017 at the State level as well, with the view to maintain 

uniformity in the Central Act and the State Act. 

Since the State Legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Second Amendment) 

Ordinance, 2023 (U.P. Ordinance no. 16 of 2023) was promulgated by the Governor on 30th September, 

2023. 

This Bill is introduced to replace the aforesaid Ordinance. 

 

 By order, 

 ATUL SRIVASTAVA, 

 Pramukh Sachiv. 

 
ih0,l0;w0ih0&,0ih0 790 jkti=&2023&¼2262½&599 izfr;ka ¼dEI;wVj@Vh0@vkWQlsV½A 

ih0,l0;w0ih0&,0ih0 141 lk0 fo/kk;h&2023&¼2263½&300 izfr;ka ¼dEI;wVj@Vh0@vkWQlsV½A 
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